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INTRODUCTION 

I, the Chairman of the Public: Accounts Committee, as 
authorised by the Committee, do present on their behalf ti& 
Sixteenth Report on Action Taken by Government on the recommen- 
dations of the Public Accounts Committee contained in their 205th 
Report (7th Lok Sabha) relating to construction of staff quarters ~t 
Pankha Road, New Delhi and construction of staff quarters at Salt 
Lake, Calcutta. 

2. In their earlier Report presented to the House on 29 April, 
1984, the Committee had expresses unhappiness over non-allotment 
of land agreed to be allotted by DDA to P&T for construction of staff 
quarters at Janak Puri and Malviya Nagar, New Delhi for which 
advance payment of Rs. 87.08 lakhs had been made by the P&T 
Department towards full cost of land in 1969-70 itself. The Com- 
mittee had desired that the DDA should allot promised land to the 
Telephone Department without further delay. 

3. The Committee are disappointed that no action has been taken 
by the DDA on this recommendation in spite of a number of letters 
to DDA by the P&T Department including one from the then Mjn- 
ister of Communications to the then Minister of Works and Housing 
requesting him to look into the matter and advice the DDA to com- 
plete the transaction without further delay. All efforts made by the 
P&T Department proved abortive, 

4. What has disturbed the Committee further is the inordinate 
delay in the Ministry of Works and Housing/DDA for furnishing 
Action Taken Notes on the recommendations contained in their Ori- 
Cnal Report. The Action Taken Notes on the recommendations 
which were required to be furnished by the Ministry of Works and 
Housing on 30 October, 1984 were furnished to the Secretariat or t i - :  
Committee only on 4 September 1985. The Committee the.! t o ~ t l  l). 

evidence of the Secretary of Ministry of Works and Housing (in 
August 1985) on the delay in furnishing the Action Taken Notes and 
on allotment of land to P&T Department. In this connection, the 
Committee are unhappy to state that during the evidence the Sec- 
retary, Housing Ministry has displaved n casual attitude in this 
matter. 



5. From the information now furnished by the mnis t ry  of works 
and Housing'DDA, the Committee find that a plot of land measuring 
9 acres in (3-17 (Revenue Estate of Nangli Syed) area in West Dell11 
has been allotted to the Delhi Telephones on 13th August 1985. The 
Committee have expressed regret that the matter which should have 
been settled ordinarily within an hour or so by the Secretaries oi 
two Departments and the Head of DDA sitting together to sort out 
the  difficulties as they are different parts of the s a w  Government, 
has taken 15 long pears and that too after the Public Accnunts 
Committee A l e d  for the three Departments to ascertain as to why 
there weit' no r ~ p l i e s  for the Act;on Taken Report from DDA and 
the  Housinr Ministrv. The Committee have expressed the view 
that  the officers responsible for showing 11tter indifference to PL4C5s 
recommeni+atior~s i'olloived up by a letter from the Minister of Com- 
munications and a letter from the General Manaper, Delhi Tele- 
phones. seeking personal discussions w i t i  the Vice-chairman, DDA 
should be hrouqht  tn bnok. The Committee have. therefore. secom- 
mended th;,t disciplinary action in the matter should be in'tiai ed 
immediately. The Committee have also desired to he kept informcd 
by t h e  Ph-T Denartment of the rteps tnken hy i l l a t  Departmpn! to  
start the construction of long delaved quarters for its staff. 

NEW m m :  E. AYYAPU REDDY 
Chairman, 

Public Accounts Comm.ittec. . 



PART I 
CHAPTER I 

REPORT 

1 . 1  This Report of the Committee deals with the action taken by 
Government on the Committee's recommendations/observations csn- 
tained in their 205th Report (7th Lok Sabha) on paragraphs 39 and 
42 of the Report of the Comptroller and Auditor General of Indian 
fcr the year 1981-82, Union Government (Posts and Telegraphs) re- 
lating to ccnstruct70n of staff quarters a t  Pankha Roard, New Delbi 
and construction of staff quarters a t  Salt Lake, Calcutta. 

1 . 2  The Comlnittce's 205th Report (7th Lok Sabha) was present- 
ed to Lok Sabha on 30 April, 1984. I t  mntains 16 recommendations/ 
obiervatlons A tion Taken Notes on all theqe recommendations/ 
observat:on, have been received from the Mlnistrv of Commu~ica-  
floqq Corresponding replies to two recommendations at S1. Nos. 12 
and 13 (Pam ":ns 1 69 and  1.70) which relate to t5e Delhi Dyelop-  
r w n ?  Authorjty (DDA) hqve been rece i~vd  from the Ministry of 
Works and Housing on 4 September. 1985. These antion taken notw 
have been broadlv c.;te:ori~ed a? follows. 

(ii) Recornn~endatiot~~/ot~serv;rt~onp t h a t  have been accepted 
by Government: 
S1. Nos. 1-10. 11-A 14-16 

(ii i)  Rc~co~nmend:~tio~~-. o!, e ~ v ~ ~ t i o n s  repl~es  t o  wllic" lit YC ILL:' 

been ;iccepted h~ the Committee and which require reiters- 
tion 

S1. Nos 11. 12 and 1:: 

1 . 3  The Committee will now deal wi* Action Taken on same of 
thwr recommendationsjobsert-ationr. 



Irregularities committed in the construction of staff quarters (Si. No. 
11, Para 1.67) 

1.4 Commenting on the claim of Rs. 148.46 lakhs preferred by the 
P&T Department against the contractor for various irregularities 
committed by him in the construction of staff quarters, the Commit- 
tee in para 1.67 of their 205th Report, had observed as under : 

"As to the claims of the Department against the contractor, the 
Committee have been informed that under clause 2 of the 
agreement. in the event of the ontractor  failing to com- 
plete the work as per the time schedule, the contractor is 
liable to pay as compensation an amount equal to one 
per cent of the estimated cost of the whole work for every 
day that the due quantity of work remained incon;plete, 
subject to a maximum of 10 per cent of estimated cost of 
the work put to tender. Likewise, the cost of the material 
issued to the contractor in excess ol his requirement is 
recoverable a t  double the issue rates. Taking ti.e,e i ~ l t c  
acmunt as also an escalation of Rs. 104 lakhs, the Depart- 
ment had submitted an aggregate claim of Rs. 148.56 lakhs 
against the contractor to the Arbitrator. As against this. 
the contractor has submitted a counter-claim of * ~ s . 2 8 5 1  
lakhs against the Department. The Committee trust that 
w e r y  effort will be made bv the Department to see that 
the arbitration proceedings are expedited. They woulcl 
like to be informed of the outcome of the arbitratioq pro- 
ceeding." 

1.5 In their reply dated 30 November, 1984. the Ministry of Com- 
munications have stated : 

"The arbitration proceedings have not been finalised sc\ far. 
The Arbitrator appointed earlier has since resigned conse- 
quent to his transfer and a new arbitrator in the case has 
been appointed. The concerned Executive Engineer ha\ 
been advised to pursue the matter for early finalisation of 
the arbitration proceedings. Thr PAC would be informed 
of the outcome in due course." 

1.6 In their earlier Report the Committee had hoped that werg 
effort would be made by the Department to see that the arbitratior~ 
procndmg were expedited. The Committee conddcr the reply of 
the Ministry of Communications is disappointing. Transfer of tlw 
officer appointed a\ arbitrator dns "of seem to he a valid/reason for 
the officer resinging a< ;whihfor. Thy Cf'-wwit'?c h ? ~ '  come R W ~ F  



a number of cases where the arbitrators have continued to deal with 
the cases and given awards despite their transfers. The Committee 
csprc;, its displeasure over the action of the Ministry relating to 
the arbitration proceedings. Now that another arbitrator has been 
appointed the Committee would like the Ministry to ensure that all 
out efforts are mad.. to get the arbitration proceedings comlil&ed 
within the shortest possible time. 

Delay in allotment of land to P&T Department by the Dellzz Deve- 
lopmenr A l t f  ho.'zf?l (S1. Nos. 12-1 3-Para Nos. 1.69-1.70) 

1.7 Commenting on the delay in allotrnent of land In Delhi o j  tne 
DDL4 to the Telephone Department for publlc utility services, for 
which advance payment had been made by the Department towards 
cost of land m 1969-70 ~tself ,  the Committee had, in paras 1.69 and 
1.70 of their 205th Report observed as under : 

"The Committee are not happy over the manner in which the 
Delhi Development Authority (DDA) had acted in this 
case. The General Manager, Telephmes Delhi i ~ a h  paid 
Rs. ;:7.3!! l i tkhs !o t,he DDA for the purchase of 29.6 acres 
c > f  J r~ : l c l  a t  1 ankha Road and 15 acres of !:!nd at Malviya 
Nz.g:ir. 3 72 ;l::.cl of Isnd was allotted to the Department 
:I! i,,i1:lt'tla !to~::i 1 1  cm;ti?iin? laid could not ue ai~otted due 
tc~ tV!e land I~einz urld.~r u : , ~ ~ ? t i ~ u r i s e d  occupation) but no 
1.- . , - , , :  , I . . i t  . ' in . I 1  1 When asked in evi- 
r i ~ r i c < .  \c.h., a i t t?nnt ivc land i n  nlalviya Nagar or in its 

. . 
;: 1:':;' \r.,qc 7 1 3 :  allot'pd l o  f%e  P&T I).n~-a?.t;--~ant t h r  reply 

r i  t : . v  rc.~-*-t~!;:.:-:~riti~.e nf ti:? I-IP-4 - t t  ' i n  every 
rec':;cwlir 1 csc:nl rn. f h e  I m d  is !.~-o\-idr,fi for diffi>i.c?t uses. 
So. ;~dii~strnenl h a s  to be made within the area earmarked 
fo r  ?!:at 1i;c " Wr Committee are not convinced by this 
reply. as they observe the DDA had already committed to 
allot the land to the Telephone Department in Mnlviva 
T\T;.:::r and the Department had already paid money on 
illis account. Therefore, the DDA should have made an 
alternative allotment to the Department in Malviya TJagar 
itself or in its vicinity inter-alia bearing in mind that the 
Telephone Department was a public utility depart,ment 
rendering an essential service. However. the DDA did 
not do this: and, instead in 1973 offered alternative lands 
to t,he Department miles away-20 acres at ~aschim Puri 
and !0+7.8 acres at Shalimar Garden. Rut here tc-. the 



DDA failed to keep its commitments and now, after a lapse 
of 10 years, the Committee have been informed that the 
lands proposed to be allatted at Paschim Purl and Shali- 
mar Garden have since been "utilised by the DDA for 
some other purpose and fresh proposals ror allotmen! 01 
land to the P&T Department are under consideraticin of 
the DDA. The Committee feel that the DDA should have 
honoured its commitments, particularly to a public utility 
department like the Telephone Department. The Com- 
mittee. desire that the DDA should now without any tur- 
ther delay allot land to the Telephone Department tor 
which a balance of Rs. 23.88 lakhs remams ~madjusted wltn 
them since March 1970. 

Another n:;peci to \ \ i~!ch the Committee u-oulJ 11he to draw 
attc~:llon is tha! . %  I,! Lje balance of Telephone Ikpartment 
nc;~ ly Rs 24 1al;l.c ha., been lying w ~ t h  T3DA since 1963 
This r.nic~unt wds depo;,ted with the DDA w h e l L  l4e prlcr 
of land tvus 1-e7.y low. As the DDA is now all,>ttlnq lnsti- 
t ~ t ~ r j ~ i a l  !?nd at much higher rates. the Corr~mlt+r f f  el tha t  
thc E5.4 should in all fairness. pay interest to the Depart- 
ment ozl t'lis ui:adjustc$ ha1:tncc They n l w  fcc.1 flrLlt t ! ~ ( ~  
DDA s\ould pay interest in all such cases. The Crimmittec 
would like to be informed of the decision takrn hv t h e  
DDA in this matter 

1.8. In their Action Taken Note dated 91-1985. the Ministry of 
C3mmunications have stated as follows: 

As per 1 e I: ;.l?tr3 ?,,!iori' ~f the PAC the caqe ha. t ~ t ~ n  t~ t e .1  
up wit r t h ~  Yi ;2  Chairman of the DDA for ?llnwnr! Inre 

rcst an Rs 23.87.6381- lving with them since long ds they 
have not m a &  over any 1,)qd 1 0  the D t l h ~  Tcl iephor :~~ 
aar~inst the arl-,.;rnce pavment .;o far " 

1.9 'PIC PJlnjstry of Workc al!d Hou~inq h a l e  bccn asking iot ex- 
tension of t i r n ~  for submission of Action Taken Notes on Cnmmitlee's 
recommendation on the ground t!mt the rnnterial to preparn -4ct in~t  
Taken ?:qtes was still awaited from DDA 'The first exten~ion wars 
asked upto 29-12-1984: wrond cslcntion 11pto 28-?-1985: t h ~ r d  r-u- 



tension upto 30-4-1985 nix7 fourth extension upto 30-6-1983. In their 
letter dated 11-7-1985 i:ski~e for fifth extension. the Ministry of 
works and Housing stated as follows: 

''The undersjgned is dire:.ted to refer to till, Miriistry's letter 
of even number dated 22nd May, 1985 requesting extenslon 
of tirnc upto 30th June and to say tl?:lt on the draft Action 
Taken Notes sent to Director of Audit for vetting. he has 
desired to have the relevant DDA filesldocuments pertain- 
ing to Para 1.69 (S. No. 12) of the PAC's 235th Report. The 
relevant records have been called for from DDA. 

Lok Pabiin Secrct:):i,l+ are t lwefolc,  requested to grant fur- 
ther extension of time of 2 months upto 31st August, 1985 
to enable t h i s  1:l;rlstrv to submit Rrtion Talren Notes in 
respect of the Report mentioned in the above subject." 

1 13 W h i ' ~  c .o .~s idc~l r~ ;  t'lc d m 3  Action Take? Report on 205th 
Remrt 2t thcir ciftirrr: l.r!r7 711 7-8-1985 !he Committee took strong 
cxte?tlon tn t!le rrl,c.ater! rr:rl~psts from the ?fIinistrv of Works and 
H n ~ i s i ~ i ~  ackinn fo; ex'ension of time to furnish the Action. Taken 
Notec on snwifi- ycommmdat:on ma3c hv  thp Committee They 
a l w  not tl,:ll t ' , ~  Mir~jrtrv hr?vC failed to rxel-ri~e disciplinary 
c o ~ + ~ n l  ovc, t'-r VDA in :,s much as that PDA did not pav any 
t~eer l  t? thc I ' I l n i ~ t n . ' ~  letter: to them to expedite the information 
or  ? l v  ~ o r i m i f l ~ - e ' s  I ~ ~ m ~ ~ ~ t - n d ~ ~ t i o n  cnahllnp then7 to submit the 
Action Taken Notes to the Committee. The Committee, therefore, 
d c c i d ~ d  to t,llre !!I(. e \ l r 1 m w  of thn reprnsentatives of the Ministrv 
of IVrrlrs and :-lousinc; and PDA to t.;pl?iv the d-1 .T ' -  frlrnishic? 
~ . l C n r * - ~ ? 4 i m  nn thp followinq points:- 

(i) Allotment of balance land hy DDA to the P&T Department 
for construction of staff quarters at Pankha Ro2d. New 
Delhi. 

(ii) Payment of interest on the balance amount of P&T Ivinc? 
with Delhi Development Authority; and 

(iii) Payment of interest in all such cases. 

1.11 The factual position regarding allotment of land in Malviys 
N'agar to the P&T Department for ccmstruction of staff quarters for 
fheir employees working in South Delhi is as follows: 

1. Date on which P&T requested DDA for allotment 1969-70 
of land in Malviya Nagar: 



2. Date on which DDA identified 29.6 acres of land 1970 
a t  Pankha Road and 15 acres of land in Malviya 
Nagar for allotment to the Telephone Depart- 
ment: i 

3. Dates on which Rs. 87.08 lakhs towards en- March 1969, 
tire cost of land a t  the then prevailing rates March 1970, 
were deposited by the P'&T Department with and March 
the DDA: 1971. 

4. Date on which possession was given to P&T of 21.72 July 
acres of land out of 29.6 acres a t  Pankha Road: 1970 

5. Date on which DDA offered land in Shalimar July, 1971 
Bagh and Paschim Puri (West Delhi) in lieu of 
land in Malviya Nagar: 

6. Date on which DDA cancelled the above offer be- October 
cause of no interest shown by P&T in these areas: 1975 

7. Date on which Ministry of Works & Housingj 7 September, 
DDA informed PAC about the ownership 1983 

dispute of land identified for the Delhi Tele- 
phones in Malviya Nagar and expressed 

their inability to allot land to P&T Department 
in that locality: 

'm 

8. Date on which 205th Report of PAC suggesting 29 A;Z, 
early allotment of land to P&T in Malviya Nagar 1984 
or its vicinity for which a balance of Rs. 23.15 
lakhs remained un-adjusted with DDA since 

March 1970, was sent to the Ministry of Works 
& Housing/DDA: 

9. Date on which action taken notes in the above 29 Octo- 
recommendations of the Committee were require- ber, 1984 
ed to be furnished by the Ministry of Works and 

. HousinglDDA: 

1.12. The evidence of the Ministry of Works and HousinglDDA 
was taken on 13 August, 1985. The Committee desired to know the 
reasons for the continued silence in the matter in the part of the 
Housing Ministry and the DDA. The Secretary, Ministry of Works 
and Housing stated in evidence: 



"I may add that the Ministry had prepared a reply and it was 
sent to the Director of Audit. According to the procedure ' 
followed, all such replies have to be vetted by him before 
they are sent to the Secretariat of the Committee. At pre- 
sent it is before the Director of Audit. According to our 
last latter, we have asked time upto the end of August 
1985 to furnish the replies and to comply with the require- 
ments and I am sure that in case that much of time is 
given, the Ministry will not fail." 

In reply to another question, the witness stated: 

"As I have explained in our last letter the Ministry has asked 
for time till 31st August. 1985 As T have state.1, the rep:,; 
of the Ministry is pending with the  Director of Audit who 
has to vet it. So, this is the reasonable time required to 
furnish the replies to the Committee." 

1.13 The Committee were informed that the DDA was reminded 
by the Ministry of Communications many times from December 1963 
onwards for allotment of land in Malviya Nagar or in any other 
locality in South Delhi. The Minister of State for Communications 
himself wrote to the Minister of Works and Housing on the subject 
on 4-9-1984 On being enquired why reply to any of these letters was 
not given and how it was that land could not be allotted in Malviya 
Nagar or in any other locality in South Delhi all these years though 
the money was lying with the DDA, the Secretary, Ministry of Works 
and Housing stated: 

"I will check up as to what reply was sent to the ~Wnistry of 
Communications. I am afraid, I will have to check up from 
the file." 

1.14 Referring to another D.O. letter from the ~ e n e r a l  Manager, 
Delhi Telephones, addressed to the Vice-chairman, DDA, requesting 
him to fix date and time convenient to him for a meeting to discuss 
this issue, the Committee enquired what was the response from the 
Ministry of Works and Housing to that letter. The Vice-chairman, 
PDA stated: 

"The discussions were already going on. I had informed them 
on telephone. And as a result of discussions tk issue of 
allother 9 acres of land had been finalised in Pashimpuri. 
He has not mentioned in the subsequent conversation 
about his desire to meet me. Had he done so. I would have 
certainly met him." 



1.15 Asked specifically whether any date and time was fixed and 
a regly sent to that letter, the witness stated: 

"We had not met for this purpose, Sir. Although we discussed 
< thb isrue when he talked to me on telephone, but we have 

notr recorded anything." 

1.16 The Committee enquired whether he had ever brought this 
fact to the notice of the Secretary, Ministry of Works and Housing, 
the witness stated: 

"No Sir, I never brought i t  to the notice of the  Secretary be- 
cause we were not in a position to meet their request." 

1.17 In reply to another question whether the Secretary, Minist- 
ry of Works and Housing ever enquired as to what the DDA was 20- 
ing to do with the P&T's request for allotment of land in Malviya 
N a p .  the Vice-chairman DDA deposed: 

''J wiIl have to check whether there was any conversation about 
this. The Sc:d;try might have enquired of me in writing 
but I am not sure about that." 

1.16 'me  Committee enquired whether from whatever the witness 
has stated it codd be inferred that there is no record to show what 
development took place in this regard, the witness stated: 

"That is right, Sir." 

1.19 Asked after how many letters the above said discussion be!- 
-:;pen the DDA and the Ministry of Comm~~nications started and whe- 
ther the  Vice-chairman DDA tried to contart or see Secretary, Com- 
munications in the interest of solving the problem, the  Vice-Chair- 
man, DDA state& 

"I do not have the letters at present, as I submitted to the 
Committee, as to the level of which letters have beell re- 
ceived. After the discussions took place, they have been 
taking action.. . . . . . . . .The discussions were held on the 
bads of these letters. " 

1.20 On being enquired by the Committee, whether he would 
offer to solve this problem and report to the Cornmitee within 2-3 
days and if he was not prepared than the Committee would take 
it that this problem required greater consideration and longer time 
was needed, the Secretary, Ministry of Works and Housing stated: 



"There are two things. First is, furnishing a reply giving a 
detailed position in regard to the Committee's recomrnenda- 
tion. As I stated earlier, we have sought for time up to 
31st of August, I will stick to that and send the reply with- 
in that periad. Of course, there are files and all that to'be 
&own to the Director of Audit. This is to vet the reply lo 
the draft submitted to him. All this we will comply and 
uubmit the Report by 31st August." 

1.21 On being enquired by the CLAG of India as to when the draft 
replies prepared by the Ministry of Works L Ilousihg were sent to 
the Director of Aucklt 101 vetting, L L  was btht~u thai i l i ~ o e  were sent 
to  Audit on 5 June, 1985 and the Director of Audit (CR) wrote back 
to the Housing Ministry on 28 June, 1985 asking for certain docu- 
:~iwts in support of the replies furnished to Audit fur vetting. The 
C&AG further observed: 

"Certain things are the responsibility of the Member Finance 
and certain other things the Commissioner (Lands). But, 
is the Vice-chairman of DDA not the executive head of 
the DDA? Is he not supposed to coordinate both the func- 
tions? 

The Vice Chairman, DDA stated: 

"I did submft at  that time that when it comes to implementa- 
ti- lt i a  the responsibility of the Vice-chairman." 

1.22 From the correspondence exchanged between the Ministrv 
of Communications and the Ministry of Works & Housing jDDA on 
ihe issue under consideration, it is noticed that various authorities in 
the DGP&T and Delhi Telephones had been taking up the matter with 
DDA and reminding them from time to time to expedite allotment 
. f  15 acres of land in Malviya Nagar and adjustment of a sum of Rs. 

23.15 lakhs lying as an excess credit with DDA since 1970 out of Rs. 
87.08 lakhs deposited by the P&T Department with t h ~  DDA in 1969 
and 1970 against allotment of land in Janakpuri and Malviva Nagar. 
Some of these letters are reproduced below: 

(1) D.O. letter No. Bldg. Plg.'RD-3344111'41 gated 27-12-1983 
from Shri S. R. Venkatachari. Additional General Mana- 
ger (E) Delhi Telephones addressed to Shri Harish C. 
Khanna, Vice-Chairman, DDA. 

"This Department had taken up the case with DDA for allot- 
ment of land required for constructfon of staff quarters 



Ill 

in early, 1969. Accordingly DDA had agreed to allot 15 
acres of land at Rs. 60;- sq. ~ d .  in Malviya Nagar vide 
Memo No. F.2 (212) 60 I LSB (R) dated 5-8-69. Subsequently, 

however, on representation from the Department, DDA 
agreed to charge @ Rs. 501- sq. yard. Accordingly on 

amount of Rs. 36,30,000 was remitted to the DDA t ~ w a r d s  
the coat of 15 acres as per details below: 

(i) Rs. 12 lakhs paid vide cheque No. 0044122 dated 
25-3-70 enclosed with letter No. BD-3194 dated 
2-70. 

(ii)- Re. 24.30 lakhs paid vide cheque No. 326017 dated 
26-3-71 enclosed with letter No. BD-3194 dated 26-3-71. 

DDA has not been able to allot any land in Malviya Nagar till 
date. Meanwhile, however. a part of the amount paid above 
had been adjusted against the land acquired by this De- 
partment for Shadi Pur Telephone Exchange and Janakpuri 
Telephone Exchange. A balance of Rs. 23,87,638 i: still 

' pending with the DDA as outstanding balance. This issue 
had come to the notwe of the PAC and in the meeting held 
by the PAC on 6-9-83, the PAC Chairman had directed the 
DDA's representatives who attended the meeting, 1 o allot 
15 acres of land in Malviya Nagar to this Department on 
the rates prevalent at the time of making pa\.rnent. 

As wodd be seen, this case has been hanging fire for as mnnv 
as 15 rears and we have been questioned both by the P&T 
Audit and PAC for non-settlement of the case so long and 
for allowing an amount of Rs. 23.87 lakhs to remah with 
DDA for about 12 years. I would be obliged if you could 
kindly intervene and arrange to release allotment of 15 
acres of land in Malviya Nagar in favour of this Donart- 
ment as per directions of the PAC." 

(2) D. 0. letter No. Bldg. Plg.iBD-3344111:46 d + ~ t c d  18-'-1984 from 
the General Manager, Delhi Telephones to  Shri Prem Kumar. Vice- 
Chairman, DDA. 

"I wish to bring to your kind notice a long pending case of 
allotment of 15 acres of land by the DDA in Malviya Nagar 
fOF ccm&uCtion of staff quarters for Delhi Telephones. 
Delhi-Telephones had asked for the allotment of 29.6 acres 
of land at Pankha Road and 15 acres of land at Malviya 
Nag= In 1969-70 and had paid an amount of Rs. 87.89 lakhs 
to the DDA for this purpose. Though land measuring 21.72 
acres was allotted to this Department at Pankha Road, 



land in MaZviya &gar has not been allotted. After adjmt- 
ing the coat ,of land already allotted to the Department, a 
sum of Rs. 23.88 lakhs is lying as an excess credit with 
DDA since 1970. 

Meanwhile this case come to the notice of the P.A.C. of Parlia- 
ment. A copy of the P.A.C. report (1983-84) on the above 
subject has since been received by us. The relevant ex- 
tracts from the P.A.C. report are enclosed herewith for 
your ready reference. The P.A.C. has directed that "DDA 
should now, without any further delay, allot land to the 
Telephone Department for which balance of Rs. 23.83 lakhs 
remains unadjusted with them since March. 1970. 

Based on the deliberations of P.A.C. meeting hekd on 6-9-83, I 
had taken up the case with Shri Harish Khanna, your pre- 
decessor vide this office letter of even number dated 
27-12-83, for the allotment of 15 acres of land in Malviya 
Nagar. We have not received any reply so far. As this case 
is pending for the last thirteen years, I shall be grateful if 
you could kindly allot 15 acres of land in Malviya Nagar 
at an uwly date." 

(3) Letter No. 47215182-TPS (BE) dated 4-9-1984 £ram Shri V. N. 
Cadgil, Minister of State for Communications to Shri Buta Singh. 
Minister for Works & Housing and Parliamentary Affairs: 

"I wish to bring to your notice a long stapding case of allot- 
ment c# 15 acres of land at Malaviya Nagar by DDA to 
Delhi Telephones for payment of Rs. 23.88 lakhs was made 
as early as 1970 for the purpose, no action has yet been 
taken by the DDA for assignment of the land. The Public 
Accounts Committee of Parliament has also commented 
adversely on the undue delay and has directed DDA to 
complete the transaction quickly. 

Recently, the General Manager Telephones Delhi. has again 
reminded Vice-Chairman, DDA vide his D . 0  No. RLDG ' 
PLGIBD33441IIj46 dated 18th July, 1984 for early assign- 
ment of the land. I would request you to please look into 
the case and advise DDA to complete the transaction with- 
out further delay." 

(4) D.O. letter No. Bldg. Plg.IDA-3344iII159 dated 2611-1984 from 
the General Manager, Delhi Telephones to Shri Prem Kumar, Vice- 
Chairman, Db& 
2157 LS--2. 



'Kindly refer to your D.O. letter No. PAfVC1W309 addressed 
to my predecessor Sh19 AS. W M C  in.rep& to this office 
D.O. of ewen number dla* l&h J*, 84 re~fsrding allot- 
ment of 15 acres of lend to DeW WAephmes at Malviya 
Nagar. In this connection kindly refer to D.O. from Shri V. 
N. Gadgil, Minister of State (Communications) to Shri 
Buta Singh, Minister for Works & Housing and Parlia- 
mentary Affairs (Copy attached) . Reference is also invited 
to D.O. 5(1)8%A&C dated 11-9-84 to you from Chief Ar- 
chitect., W. . . 

We have not so far received any further communication from 
your office. In this connection let me add that this case has 
been adversely commented upon by the P.A.C. of the 
Parliament. P.A.C. has already dimetad as under: 

"D.D.A. should now without any further delay allot land to 
the Telephone Department for which balance of Rs. 23.88 

Iakhs remains un-adjusted with them since March 1970. 

I would therefore request you to kindly intervene in the mat- 
b~penronally and cause early finalisation of the case."' 

( 5 )  D. 0. Lztter No. Bldg. Plg/DA-3344/IL/67 dated 30-5-1985 
from the General Manager, Delhi Telephones addressed to the Vice- 
Chairman, DDA. - 

"Kindly refer to my D.O. letter No. Bldg. PlglDA-3344'59 dated 
26th November, 1984 regarding allotment of 15 acres of 
land to DeUli Telephones at Malviya Nagar. 

I regret to intimate you that in spite of the comments of the P.A.C. 
of the Parliament in this case and in spite of D.0. l&r from the 
then Minister of State (Communicatians), Shpk V. N. Godgri, to the 
there Minister for Wo~ks  & Housing, Shri Buta Singh and in spite of 
a number of reminders from this office we h w ~  nst. received any. 
communication in response to all the above f ~ o m  DDA. The case was 
also discussed by my Dy. Generd with Commissioner of 
Land on 9-8-84 without any progress in the matter. Incidently, I may 
also inform you again that our balance of Rs. 23.88 lakhs deposited 
by us for tZ118 land remains unadjusted with DDA since March '70. 

I would, therefore, request you to kindly intervemltn the matter 
personally and eause early finalisation of the case since this land is 



badly required by us for construction of stq# qumers in Ualviya 
Nagar, in fact, I: would like to call on you to W q s s  this case if you 
coukd' flx a conven$mt date for the same." 

1.23 In their action taken note dated 18 November, 1985, the 
Ministry of Wwks and Housing have stated: 

"1.69 The P&T Department (Ddhi Telephones;) was allotted 29.6 
acres of land in Janakpuri (Pankha Road Residential Scheme) and 15 
acres of land in Malviya Nagar by DDA for construction of staff 
quarters. As per reconciliation conducted with the P&T Department 
total amount deposited by the P&T Deptt. for these sites was Ks. 87.08 
lakhs, A copy of P&T Department's letter dated 6th September, 1985 
is anclosed as Appendix I (Not enclosed) . 

2. The land allotted at Malviya Nagar could not be made avail- 
able by DDA to the P&T Department because of the dispute of 
ownership of the land which was reported to have been allotted bp 
the Department of Rehabilitation to a Cooperative House Building 
Society. As regards allotment of land at Janakpuri, possession of 3 
plots of land totalling 21.72 acres was handed over in JuJy 1970 and 
their remaining 7.88 acres of land could not be allotted due to heavy 
encroachment and difficulties in acquisition. 

3. It was decided by the DDA in a meeting he!d in June 1973 that 
the payment made by P&T Department for the cost of land a t  
Malviya Nagar can be refunded adjusted against p u d a a e  of other 
landlflats. It was also further d e c i w  that an area of 7.88 acres in 
Shalimar Bagh area rnay be allotted to the P&T Department in lieu 
of the shortfall of allotment in Janakpuri. , 

4. P&T was allotted 20 acres of land in Paschim Puri and 10 acres 
of land at Sbalimar Bagh on 13-7-1971. They were asked to Pay fie 
cost of this land (Rs. 85,22,000) in July 1971 for which reminders 
were also issued for a period of one year. Since no payment was 
made by P&T Department the allotment of land at ~ a s c h i m  Puri and 
,$haJimar Bagh was cancelled by DDA on 16-7-1972. The Divisional 
Engineer (Delhi Telephones) was also informed that the allotment 
~ o u l d  be restored if the payment is made bv 30th November. 1972. 
h response to the Divisional Engineer's letter dated 23-5-73 inform- 
ing that necessary approval for the payment has been obtained. the 
land was restored to the P&T Department in June 1973. An area of 
7.88 acres of land was also allotted to the P&T ~epar tment 'a t  Shali- 
friar Bagh on 7-12-73 (in lieu of the land that could not be made 
available in Pankha Road against payment made for P ~ n k h a  Road). 
P&T Department was asked to clear the outstanding dues for the 



land allotted in Paschirn Puri and two pieces of land at Shalimar 
Bagh on 13th June, 1975. Since no reply was received, the allotment 
was cancelled on 29.11-76. A copy of the DDA's letter dated 
29-11-76 is enclosed as Appendix 11. (Not enclosed) 

5. P&T Department was also allotted 2 acres of land in Distriot 
Centre Pankha Road for a telephone Exchange and 9312 sq.yds. of 
land in Shadipur. They requested the DDA to adjust the cost of 
these sites against the payment already made by them. Accordingly, 
against the total payment of 87.08 lakhs initially made by them the 
following dues were adjusted by DDA: 

- .  - -- ---- - -_. - -- _.... _ _ _  ._ - 
1. Cost of 21.72 acres of land @RS. 4 9 -  

per sq. metre allotted at Pankha Road 
for staff quarters. Rs. 37,79,736.15 

2. Cost of 2 acres of land at Pankha Road 
at the provisional rate of Rs. 701- per 
sq. yd. Rs. 6,77,600.00 

3. Cost of 9312 sq. yds. at Shadipur for 
' Telephone Exchange Rs. 19,36.000.00 

Total: Rs. 63,93336.15 

------ - 
6. This left a balance of Rs 23.15 lakhs wi th the  DDA for adjust- 

ment. A sum of Rs. 18.81 lakhs has since been adjusted against this 
balance as per the following details. -- -- --.------ - -  

1. Allotment of land for expansion of Tele- 
phone Exchange at Shahdara Rs. 3,84,461.00 

2. Allotment of land for DTO at Krishna 
Nagar Rs. 2,96.528.93 

3. Allotment of land for Telephone Ex- 
change at Laxmi Nagar Distt. Centre Rs. 12,00,000.00 

Total: Rs. 18,80,939.93 
- - - -. - ----- - --- 

7. A surplus amount of Rs. 4.34 lakhs belonging to the P&T 
Department is now available with DDA which is to be adjusted 
against the allotments to be made to P&T Department. 

8. A plot of 9 acres in G-17 (Revenue Estate of Nangli Syed) area 
has since been allotted to the Delhi Telephones in lieu of the land 
which was allotted in Shalimar Bagh (Vide Para 3) but which has 
since been utilised by DDA after cancellation. The land under 
reference is acquired and vests in DDA. It is vacant at site and 



forms pnrt o l  Group Housin:: Pockets and therefore is suitable for 
construction of staff quarters. This is likely to cost P&T a sum 
of Rs, 54 lakhs. A copy of the allotment letter is also enclosed as . 
Appendix I11 (Not enclosed) " 

"1.70. In the case of Government/semi-Government organisatio?~, 
Delhi Development Authority does neither charge nor pay any in- 
terest on the amounts payable to/by Delhi Development Authority 
towards the cost of land as such arrangement is not administratively 
feasible." . L 

1.24 The General Manager, Delhi Telephones had paid, Rs. 87.88 
lakhs (as reconciled by P&T Department with DDA) in 1969 and 
1970 for the purchase of 29.6 acres of land ,at Penkha Road and 15 
acres of land at Malviya Nagar. 21.72 acres of land was allotted to 
the Departmellt at Pankha h a d  (remaining land could not be allot- 
ted due to the land being under unauthorised occupation) but no 
land was allotted in Malviya Nagar. 

Expresbing unhappiness over the manner in which the DDA had 
acted, the Committee had pointed out \in their earlier Report that the 
DDA had failed twice to keep its commitment uf making avdable  
land at Pankha Road (Janakpuri) and Malviya ,.Nagar, New M i  
(only a part of the promised land was allotted in J d p u r i  m July 
1970 and no land was allotted,in Malviya Nagar) to the P&T Depmrt- 
ment which had paid Rs. 87.08 lakhs towards full cost of t b  land im 
advance in 1969, 1970 and 1971. The Committee had then dabed 
that the DDA should, without further delay, allot 'land to t b  Tdo- 
phone Department adjusting a balance of Rs. 23.15 lakhs wh'vh Bad 
remained unadjusted with them (DDA) since March 1970. They bad 
also felt that DDA should, in all fairness, not only pay intemt te the 
Department on this unadjusted balance but should pay intemst in all 
such cases. 

1.25 Various authorities in the Ministry of Communic(ttions (DC 
P&T, &lhi Telephones. etc.) had addressed at least nine communica- 
tions to the Ministry of Works and Housing and the Vice-Chainaon, 
DDA during the period December 1983 to July l385 including lettsr 
dated 4-9-1984 sent by Shri N. ,V. Gadgil, Minister of State for Cem- 
munications to Shri Buta S i g h ,  Minister uf Works and Houoing and 
Parliamentary M a i m  drawhg attention to the long standing case ef 
allotment of 15 acres of land at Malviya Nagar, New Delhi by DDA 
to Delhi Telephones for construction of staft quart- there and 
requesting him to look into the matter and ad* DDA to eamplete 
the transaction without further delay. The a r t s  on the put of the 
Ministry of Commwrications to get the matter s$tled q ~ r l y  did not 
end there. In another communication dated 30 May, 1985, the then 



General Manager, Delhi Telephones had requesfed the Vioe-Chair- 
man, DDA, lo intervene personally for early finalisation of the case 
since the land under reference was badly needed by the P&T Depart- 
ment for construction of staff quarters in Malviya Nagar. The Gene- 
ral Manegex, Delhi Telephones had even offered to call on the Viee- 
Chairman, DDA to discuss this case With him if he could fix a datc 
for the plnpose. It is shocking that all efforts on the part of Y&T 
h i k d  to pcrsuatlc DDA to come out with a positive response in the 
matter. How obdurately irresponsible is the DDA can best be illus- 
trated by choronologically setting out the dates: 

(1) Date on which P&T requested ,DDA for 
allotment of land in Malviya Nagar: 

(2) Date on which DDA identified 29.6 acres 
of land a t  Pankha b a d  and 15 acres of 
land in Malviya Nagar for allotment 
to the Telephone Department: 

(3) Date on which Rs. 87.08 lakhs towards 
entirc cost of land at the then prevail- 
ing rates were deposited hy the P&T 
Department with the DDA. 

(4) Date on which l~ossession was given 
to P&T of 21.72 acres of land out of 
29.6 acres at  Pankha Road: 

(5) Date on which DDA offered land in 
Shalimar Bagh and Pashchim Puri 
(West Delhi) in lieu of land in Malviya 
Nagar: 

(6) Date on which DDA cancelled the above 
offer because of no interest shown by 
P&T in these areas: 

(7) Date on which DDA informed P&T 
about the ownership dispute of land 
identifled for them in Malviya Nagar 
and expressed inahilty to allot land in . 

March 1959. 
March 1970 

and 

March 1971 

July Je70 . 

July, 1971 

October 1975 

Yhat IecaBty: 7 September, 198'3 
(8) Date on which 205th Report of PAC 

suggestiig early allotment of land Co 
P&T in Malviya Nagar or its vicinity 
for which a balance of Rs. 23.15 lakhs 
remained unadjusted with 'DDA since 
March 1976 was presented to the House: 20 Apdl. 1M4 



(9) Date on which action tabnen notes on 
the above recommendations oi the Com- 
mittee were required to be furnished by 
the Ministry of Works and Housing/ 
DDA: 30 October, 1984 

1.26 The Committee have now been informed that a plot of land 
measuring 9 acres in G-17 (Revenue Estate of Nangli Syed) area in 
West Delhi costing about Rs. 54 lakhs has since been allotted to the 
Delhi Telephones on 13-8-1985. The Committee are ,unhappy te ob- 
serve that the matter which should have been settled ordinarily 
withip an hour or so by the Secretaries of two Departments and 
head of DDA sitting together to sort out the differences as they are 
different parts of thc sainc3 Government, has taken 15 long yeatrs apd 
that too after the Public Accounts Committee called for the three 
Departments to ascertain as to why there were no repliae for the 
Actio~a Taken Rcport front DDA and the Housing Ministry. An allot- 
ment of the land to the P&T Department by DDA even now would 
not have taken place had not the Public Accounts Committee ma* 
quite clear about their deep distress and their readiness to take up 
the yucstion ot contemp! of the Committee on account of delay in 
sending replies. 

1.27 It  is not enough to condemn the bureaucratic non-functioning, 
irresponsible attitude of the DDA in general and also of the Housing 
Ministry. The Committee are of the view that this i s  a case for 
immediate punishment of those rsponsible for showing utter in- 
ditferance tn PAC'h recom~nendations followed up by letter &om the 
concerned Minister of Communications and the letter of the Geveral 
Manager, Delhi Telephones seeking personal discussion with the 
Vice-chairman, DDA. The Committee, therefore, r e m m n u d  that din- 
ciglinarg action iu the matter should be initiated immediately. The 
starting point may be taken as the date oa which pursuant to the 
recommendation of PAC, the Hon. Minister of Communications wrete 
a D.O. letter to the Minister for Works and Hoiming. 

1.28 In this connection, the Committee have come acrose another 
disturbing feature in the working of DDA in regard to the case of 
allotment of land to P&T in Jnnakpuri. As against 29.Q acres a€ land 
a1ioltc.d in this artu to the P&T Department, delivery of possession 
of only 21.72 acres of land was handed over to the Department in 
July, 1970 and the remaining 7.88 acres could not be made avallerMe 
as this chunk of land was heavily encroached upon and acqubition 
t h e d  wm found to be difacult. The Committee are astonished how 
the land was allotted..und rosf thereof charged from the allottee 



advance without first checking and ensuring that the plot of latrd ill 
question was available. Another case relates to the allotment of land 
at Malviya Nagar. The allotted land could not be made available 
by DDA to the Department because of dispute of ownership of tlle 
land whwh is now reported to hale  already been allotted Iby the 
'Department of Rehabilitation to a Cooperative House Building So- 
ciety. This gives a glimpse of the working of the DDA. The Co111- 
mittee are in doubt whether the DDA is in possession of clear alld 
full records of land in Delhi belonging to the Authority. Otherwise 
a plot of land belonging to the Department of Rehabilitation co111cI 
have not been allotted by the DDA and full cost thereof charged in 
advance from the allottee. I t  coulh well be presumed that the Ue- 
partment of Rehabilitation may have also charged cost of the land 
from the Housing Society to which it was allotted. Thus, the same 
plot of land appears to have been sold to two different organisations 
at  the same time. This only indicates lack of control by DDA on 
vacant plots of land acquired by the DDA in various parts and low- 
tions of Delhi State and poor maintenance of land records by the 
DDA resulting in inconvenience and hardships to the allottees, be r t  
a Gavernment Service Ihpartment or a private orga:lisationlindivi- 
dual. This situation needs to be attended to and necessary remediai 
measures including proper maintenance of records taken promptly. 
They would like DDA to devise fool-proof procedure of periodicallj 
checking and inspecting plots of land to ensure that these are not en- 
croached upon. The Committee would also like the MinistryjibDA 
to take measures to ensure that in future no plot of land should be 
allotted or auctioned without first fully ensuring that the land is 

any encumberances and is in vacant possession of the DDA. 

1.29 What has disturbed the Committee even Eurther is the inor- 
d inab  delay in the Ministry of Works and Housing/DDA for furnish- 
ing Action Taken Notes on the recommendations contained in their 
original Report. In this connection, the Committee are unhappy tu 
state that the Secretary, Ho~~s ing  Ministry has displayed a very casual 
attiude in this matter in spite of the fact that Public Accounts Com- 
mittee had called for an esplanation for the delay in responding to 
Action Taken on the Report of the Committee. The Public Accou~its 
Committee require that they must be informed about the action 
taken on their recommendatious within six months irom the date of 
presentation of their Report. 

1.30 The Comm%tee would also like to be kept informed by the 
P&T Department of the steps taken by that Department to start the 
construction of long delayed quarers for Its staR. 



CHAPTER I1 
RECOMMENDATIONS OR OBSERVATIONS WHICH HAVE 

BEEN ACCEPTED BY GOVERNMENT 

The Committee are concerned over the inordinate delay in the 
construction of P&T Staff Quarters at Pankha Road, New Delhi. To 
meet the acute shortage of staff' quarters in Delhi, 606 quarters were 
to be constructed in two phases at Pankha Road, New Delhi-263 
quarters In Phase I at a cost of 59.41 lakhs and 343 quarters in Phase 
11 at a cost cf Rs 87.i9 lakhs. The 263 quarters in Phase I (144 Type 
1 and 119 Type 11) were to be completed by February 1978 and 343 
quarters in Phase 11 (133 Type I and 210 Type 11) by August 1980. 
However so slow was the progress in the construction of these 
quarters that by March 1982, when the construction contracts were 
rescinded. not a single quarter complete in all respects had been cons- 
tructed. The committee noie that while 119 Type I1 quarters in Phase. 
I have since been completed. 7.e. after over four years from the sche- 
duled date of completion, the remaining quarters of Phase' 1-144 
Type I quarters, which, according to the original schedule, should 
have been completed by February 1978 are now expected to be 
completed by March 1984. The picture regarding the cons- 
truction of 343 quarters of Phase I1 is equally depressing. These 
quarters were scheduled to be completed by August 1980. But, by 
March 1982 7.4. more than 18 months after the scheduled date of 
completion, only 21 per cent of work in respect of these quarters had 
been done. These quarters are now expected to be completed by 
March 1985. The escalation in cost due to delay in completion is ten- 
tatively estimated at Rs. 112 lakhs and Government have also lost a 
considerable amount of potential revenue in the bhape of Licence fee 
from the prospective occupants, and still more importantly, the low 
paid departmental cmplngees, for whom these quarters were to be 
constructd have not yet been able to avail themselves of the benefit 
of these quatrers. I t  is evident to the Committee from the facts of 
the case that after awarding the contracts, the P&T Department had 
not made serious efforts to se that the quarters were constructed in 
time. A more distressing aspect is the inability of the department to 
get even small construction works done in reasonable periods. In 
March 1982 only 8 per cent of work in respect of 144 Type I quarters 
on Phase I remained to be done and it took two pears to get this 

I q 



completed. The Committee desire' that all out efforts should now be 
made by the P&T Department to complete the remaining quarters 
at the earliest so that the acute problem of shortage of staff quarters 
which was felt even as far back as 1972 and 1973, is somewhat reliev- 
ed. ?\he Carmmittee'would also like the department to Ax responsibi- 
lity for the inorcbate delay in the completion of quatrers, particul- 
arly 144 Type I quarters dter the rescission of the contract when 
only 8 per aent of the work remained to be done. 

iS1. No. 1 (Para 1-57) of Appendix I1 of 205th Report of PAC 
* -- . h -- (Seventh Lok Sabha) ] 

Action Taken 
"Construction'works are executed by the Department through the 

contract system. The contracts are entered into by the Deptt, in the 
iorm which has the approval of Ministry of Law. The contracts pro- 
vide for liquidated damages for delay on the part of the contractor 
in completion of building works. As a party to the contract, the 
Deptt. too has certain obligations to perform like issuing architectu- 
ral and structural drawings, cement and steel etc. Considering these 
and other hindrances in the execution of the work, it is not always 
possible to fix responsibility on the contractor for the delay in per- 
formance of the contract. However, when the delays are clearly and 
entirely attributable to the contractor. the remedy available to the 
department is rescission of the contract. This step is taken only when 
constant persuasion with the contractor fails, because the whole pro- 
cess of rescission of work, calling of tenders for the balance of work 
to another agency is highly time consuming. In view of the fore- 
going, the conscious decision taken by the department in getting the 
works completed through the  original contractors to the extent possi- 
ble and rescinding the contract when it was a must, was the right 
decision in the circumstances. 

R e g m e b g  the inordinate delay in completion of the balance of 8 
per cmt uf work' in respect of 147* type I quarters and fixing res- 
ponsibility for the same, it may be mentioned that before a contract 
is rescinded, the work completed by the original contractor has to 
be msund.  In this particular case, the contractor adopted dilatory 
tactics and did not appear for joint measurements on 19-4-82 and 
again on 30-4-82. When joint measurements were ordered by High 
Court of DeZhi w.e.f. 25-11-82, the contractor's representative parti- 
cipated in the joint measurements on 26th, 27th and 29th November 
1982 and thereafber did not participate in the joint mewements .  
The ex-parte measurements carried out by the Deptt. were com- 
municated to the contractor on 6-1-83. The contract for the balance 
sf w w k  WBO awwded to another agency on 29-1-83 and work started 



on 18-2 B3, as stipulated. &t .the original contractor again 
created hindrance in the progress of the work by getting an 
mjunction '&m the Ddhi  High Court on%-3-1983 restraining 
the department from awarding the work to another agency 
till the work executed by the petitioner (original amtractor) 
was measured in the presence of local comn~issioner. The date bf 
next hearing was 29-5-83. The contractor, however, evaded the issue 
of jolnt measurements on me pretext or the other. In the circums- 
tances the Court vacated the injunction orders of 9-3-83 and allowed 
the department t o  cnrrj out the balance of work. The deptt. appoint- 
ed a Tcchnicnl Examination Committee on 13-6-83 to examine the 
construction of Ptlnkfia R o d  quarters. This Committee submitted its 
report on 15-10-83. This report had to be evaluated and decisions 
taken about rectlfication/removal of faults pointed out. Rectification 
of defective work already carried out took a lot of time. Many items 
had been left incomplete by the previous contractor. Ail this took 
lime and even then the quarters were practically completed by, 
15-2-84 but due to rectification of defective work like overhead water 
storage tank, leakage plugging etc. the work could be finally com- 
pleted on 2-4-84. The probable date of completion of Phase-I1 quarters 
is 31-12-84. 

1 , .A& 
In view of the above, it may be seen that the delay in completion 

of the balance 8 per aent work of 147-Type-I* quarters occasioned by 
factors beyond the control of the Department and no officer is res- 
1)onsible for the spme. 

* (Actually 147-Type-I quarters in Phase-I were constructed and 
not 144 quarters. There are 21 blocks, each with 7 quar- 
ters. As per design each block is 4 storeyed with two cpw- 
ters on either side of a central stair case, with one wing 
set apart for cycle shed at ground floor. Thus each block 
has 7 quarters) ." 

[ h l i ~ k t r y  oi' Cmnlnunications (P&T Board) O.M. No. 5(1)@ 
dt. 2411-841 

1.58 Apart from the unconscionable delay in the construction of 
quarters, serious omissions and irregularities on the part of the 
dealing officials o f  the Dcpclrtment have come to hght. These arc 
set forth in the :;uceeedir,g paragraphs. 

IS]. No. 2 (Para 1.58) of Appendlx IT of 205th Repot of PAC 
(7th Lok Sabb.) 1 



Action Taken 

The para is of a general nature and there is no specific recorn- 
mendation. Hence no comment. 

[Minist~y of Communications (P&T Board) O.M. No. 5(1)-82- 
. A & C dated 24-11-841 

"Re-measurements of the work done by a Committee of two 
engineers sho:ved that the department has paid Rs. 3.20 lakhs for 
work not executed by Ihc contractor. According to the Ministry, 
the ovc.rpayments had occwred mainly due to the following 
reasons:- 

(a) Irregular authorisation of part rates higher than those 
justified on the basis of the part quantum of the items 
executed. 

(b) Incorrect over-measurements of the work actually exe- 
cuted. 

According to a note furnished by the Ministry, ' the  assessment 
of higher part rates has been done by the Executive Erigineer" 
which is a "lapse on his part ."  As to over-measurements, the 
Ministry have stated that "this is a lapse on the part of the offi- 
cials according the measurements (Junior Engineers) and the offi- 
cers entrusted with test check of these measurements (Assistant 
Engineer)." An idea of the dereliction of duty on the part of the 
higher officials can be had from the fact that while the Asstt En- 
gineer had test-checked about half the running-bills as against all 
the running bills which he was required to test-check under the 
prescribed procedure, the Executive Engineer had not test-checked 
a single running bill in respect of Phase I1 and had test-checked 
only a few bills in respect of Phase l', though under the prescribed 
procedure has was required to test-check every alternative running 
bill." 

[Sl. No. 3 (Para 1.59) of Appendix 11 of 205th Report of PAC (7th 
1 - Lok Sabha) 1. < 

Action Taken 

'The para states the factual position. In this connection it is 
stated that the entire matter stands referred to the CBI whose r e  
commendations are awaited. 



Based on the CBI's investigations~recommendations appropriate 
action against the AEIExecutive Engine* as deemed necessary, 
will be taken. 

This has been vetted by audit vide their U.O. No. RR.I/2(dj/ 
21661 1683 dated 9.12.84. Audit desired that they may be furnished 
with the final ATN. This will be done." 

iMinistry of Conmunications (P&T Board) 0.  M. No. 5 (1)82-A&C 
dated 24.11.84) 

Recommendation 

According to DcpartmeritaJ rules, secured advances may be paid 
to contractors on the recc.~mmendations of the officer-in-charge of 
the work on the security the material brought to the site. How- 
ever, secured advances 'to the tune of Rs. 75,OFO were granted to 
the contractw- in respect of material not available a t  site. One of 
the items against which secured advances were given was . G . I .  
Pipes. -4s per the Lkpart ment's agreement with the contractor. 
G . I .  lyipes were to be supplied by the Department but they were 
shown as brought bg the contractor and secured advance was 
allowed to him aga i~s .  these pipes. According to the report of the 
Director Vigilance. PMG Delhi Circle, "it is noteworthy that noth- 
ing on record was shown during enquiry about the non-availability 
of these pipes in thc Central Store of the Civil Wing. The Gov- 
ernment supply rate of these pipes is Rs. 6.25 whereas this was 
shown as purchased from the contractor at the rate of Rs. 9 per 
metre. It  ir still surprising that the stock of these pipes at the 
site of fount? to be Nil. J t  is not humanly possible to bring such 
huge cyiantity on site and to take it away without the knowledge 
of  the supervising officers at the site." 

lS1. No. 4 (Para 1.60) of Appendis I1 of 205th report of PAC (7th 
Lok Sabhal 

Action Taken 

"Para states the factual ~osition. In this connection it may be 
mentioned that thc entire ):latter stands referred to the CBI whose 
recommendations are awaited. Necessary action as deemed fit 
will be taken against the delinquent officials after receipt of the 
CBI's report. 



"Thrs has been vetted by audit uide their U.O. No. RR.1 X(d)2lBgl 
1983 dated 9.11.84". Audit desired that they may be fumi&ed with 
the 5naI ATN. This wiil be done." 

I&linis!ry of Cornm~micst~or.:; (P&T Boiu-d) 0 .M . No. 5(1)82-A&C 
dated 24.11.841. 

Recommendation 

An cxamimtion of the steel and cement accounts revealed that 
28.164 Metric Tonnes (MT) of mild steel, 268.803 MT of tor steel 
and 448.58 3'lT oI cement were issued to the contractor in excess 
of the actual requiren~ent. The cost of the material issued in ex- 
cess m d  recwereblc at double the issue rates as per provisions of 
the agreement works nut- t~ Rs. 10.49 lakhs. 

fS1. NO. 1 (Piira 1.60) a i  Appendix 11 of 205th report of PAC (7th 
Lok Sabhal 

Action Taken 

"This par? siatcs the factual position. In this connection it may 
be mentioned that the entire matter stands referred to CBI whose 
recommendations are awaited. Action ns called for under the rules 
will be taker. against tbe delinquent ofRcials. 

This has been vetted by audit vide their U.O. No RR-112(d) 
2166jlS93 dt 9.11.84. Audit desired that they may be furnished 
with the fina! ATN. This will be done. 

[Ministry of Crlmmunicatic~ris (P&T Board) 0. M. No. 5 (1) 82-A&C 
dated 24.1 1.841 

Reeommeadation 

"The Committee observe that as per Govt's rules. the materials 
are to be issued to the contractor depending upon the progress of 
the work and actual requirement and extra care has to be taken by 
the issuing officer tc  sce that the quantities issued do not exceed 
t h t  lhcoretical requirement whlch is arrived at by allowing an 
extra of 3 per cent cn cc.nent and 10 per cent of steel over and 
above the quantity worked out on the basis of standwd co-effi- 
cients. In 2 note furnished to the Committee the Ministry have 
admitted thbt "in this V3Sc prover watch was not kept in isstling 
the materials to the contractor by the Assistant Engineer and Exe- 
cutirre Engheer . " Tn cvjdence. the Chief Engineer. Delhi Circle. 



conceded that % ww a serious lapse" on the pact of the officials 
responsible for; the issue ob the materials and tha4 this case was 
"indefe~siblc". The Committee note that according to the report 
of the Director, Vigilance, PMG Delhi Circle, the psssibility of 
over issued qu~ntitie: 01 cement and steel having been sold by the 
contractor in the black market, in collusion with the Departmental 
offlcjals cannet bc ruled out According to the Chief Engineer, 
Delhj Circle, "the cenmit and steel cannot be removed from thc 
site without the connivance of Junior Engineer and Assistant Fa- 
gineer. . . . . . . The lock a ( l  the key are kept by the Junior En- 
gineer. The interesting part was that in the cement register, the 
total quantity ~.eceived, t h ~  total quantity issued and the remaining 
balance all tallied. When a quantity of material is issued from 
the storc. it should go to the site of works. Iff it does not go there, 
it means that it is ySng somewhere else. This cannot happen 
withuut the connivance of the junior staff." 

IS]. No. 4 (Fara 1.60) of Appendix 11 of 205th report of PAC (7th 
1 . .  

Lok Sabhal 

Action Taken 

"The para s t a t ~ s  tht. factual position. In this connection i t  may 
I t  mentioned that the entire matter stands referred to the CBI 
whusc recommendat~ons are awaited. Necessary action against 
the o%cials at fault will be taken after receipt of the CBI's report- 

"This has been vetted by audit vide their U.O. No. RR.T/2(d)/ 
2166 1383 dated 9.11.34. Acivdit desired that they max be furnished 
with the final ATN. This will be done." 

(Ministrv of Communications (P&T Board) 0 -M.  No. 5(1)8SA&C 
dated 24-11-841 . 

Apart Prom tkc above irregularities and malpractices, the report 
of the Director, Vigilance, P.M.G., Delhi Circle, highlights some 
other serious deficiencies, two of which are mentioned below: 

(i) 33F.85 quintals of steel for about 2075 chowkhats was 
paid for, whilc cli inspection only 212 chowkhats (door' 
window frames) were found to have been Axed to the 
different quarters and 575 chowkhats were found lrying 
at the'. site. Thus, 787 steel chowkhats had been ac- 
tually provided for as against 2075 chowkhats paid for. 



I 26 
( 5 )  The number of windows paid for as per last bill was 85Q 

but on inspection only 89 windows were found fixed 
and 103 were found lying at the site of which 53 were 
inccmplrte. 

Evidently, these has  bee;^ large scale misappropriation of mate- 
riais by the contractor wit11 the active collusion of the Depart- 
mental nfficis!~." 

!S1. No. 7(Para 1.63) of Appendix I1 of 205th Report of PAC (7th 
Lok Sabha)]. 

Action Taken 

"The para states the factual position. In this connection it may be 
me~ltioned that the cptirt matter stands referred to CBI whose 
retommendations are ..till awaited. Action against the delinquent 
officers will be taken after receipt of CBI's report. 

This has been vetted Audit vide their U . O .  No. RR-l;2(d) 
2168'1383 dated 9.11.84. Audit desired that thev may be furnished 
with thc final ATN. This n ill be done." 

[Ministry of Communication (P&T Board) O.M. No. 5(1)82 A&C 
dated 24.11.841 

As to the action taken against the officials responsible for the 
irregularities and malpractices, the Committee observe that a vigi- 
lance case is under process and in the meanwhile. the concerned 
Asstt. Engineer and two Junior Engineers stand suspended since 
November, 1981. On 30-12-1982, the Deputy Director General (Vigi- 
lance) had forwarded his report to the Central Vigilance Commis- 
sion for their advice. The Committee enquired during evidence 
why the Exectuive Engineer had also not been placed under sus- 
~cnsion along with the Asstt. Engineer and the Junior Engineers. 
Thev were informed that according to the findings of the Superin- 
tending Engineer. the Executive Engineer was responsible only for 
"ommission but in the case of the other two Junior Engineers and 
Asstt. Ebgineer, it appeared that they were in direct collusion with 
the contractor". The Committee see no force in this explanation. 
In their opinion, a supervisor, officer who fails to exercise the Fres- 
cribed checks and allows, by his negligence or otherwise, his subor- 
dinates to indulge in malpractices has to be dealt with severelv- 
The Committee find from the  report of the Director (Vigilance), 



re7 
PUG Delhi Circle, that "according to the correspondence in  the file 
on the subject, it appeared that the Executive Ehgineer was aware 
of the over-payment and other irregularities in this case but had 
taken no action to recover the over-payments. According to this 
report, the case depicted "gross negligence and serious lapses" on, 
the part of the officials of the Civil Wing including the Executive 
Tngineer. As the Committee observe, i t  was he who had irregularly 
authorised part rates higher than those justified on the basis of tire 
quantum of the items executed. He was also respomible for pass$vz 
the bills of the contractor without any prcper check. As overall 
mcharge of the works he was supposed to visit the site from time 
to time and check the quality and quantity of works paid for but 
h e  fntallv failed in his duties. 

As per instructions contained in the CPWD Manual Vol. I1 (para 
i4, Sec. 27), he was required to test-check the stock of cement go- 
down every fortnight. However, he had checked the cement stock 
at site only twice during two years. The Committee feel that stern 
action is called for in this case against all the delinquent officials 
(including the Executive Engineer) so that it acts as a deterrent t? 
othera. With this end in view, the Committee desires that:- 

( i )  the P&T Department should approach the Central Vigi- 
lance Commission with a request for a very early advice 
so that disciplinary proceedings against the delinquent 
officials which have already been too much delayed, are 
started without any further loss of time; 

(ii) the case should be reierred to the CBI for detailed inves- 
tigation. particularly in the matter of irregulariliea partak- 
ing of a criminal character; 

(iii) after the report of the CBI becomes available, the Depart- 
ment should proceed with instituting criminal proceedings 
against tkc dclinq~~ent officials; and 

(jv) it should also bc examined as to how far the superintend- 
ing Ehgineer was responsible for the "lapses revealed 
in this case. The Committee observe from the report oi 
the Director (Vigilance), PMG, Delhi Circle, that he was 
quite aware of the over-payments made to the contractor 
and other irregularities alleged to have been committed 
in this case. hut he did not seem to have taken any action 
to direct the Executive Engineer to recover the nver- 
payments. Further, when after the transfer of the Exe- 
cutive Engineer in question, the new E.E. wrote to him 
that he had taken up the matter for making enquiries into 
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the over-payments made to the contructor, he  is reported 
to have "turned a deaf ear to the repeated requests of the 
new Ekecutive Engineer for allowing him to complete the 
enquiries". On the other hand the new Executive Engi- 
neer was transferred after a short spell of 45 days. Signi- 
ficantly, the confidential Ale on the subject which was re- 
ported as misplaced by the Executive Engineer in question 
was traced out after the transfer of the new Exectuive 
Engineer. It  may be examined whether this was done 
with the knowledge of the Superintending Engineer". 

[Sl. No. 8 (Pala 1.62) of Appendix 11 of 205th Report of PAC (7th 
Lok Sa.bha) I 

Action Taken 

"1. Further action is being taken in consultation with Central 
Breau of Investigation. 

2. C.B.I. have already filed a F . I . R .  vide PE No. 151M/DLI 
dakd 20-6-1984 and further action will be taken on receipt of C.B.I. 
report. 

3. The involvement of the. Superintending Engineer in this case 
will be examined after the receipt of C .B.I.  report. This has been 
vetted by Audit vide their U .  0 .  No. RR. 112 (d) 2166i 1338 dated 
17-10-84. However, they desired the final action to be intimated. 
This will he done." 

IMinistq of Communication (P&T Board) O.M. No. 
171 1184-Vig. I dated 11-12-1984] 

Recornrnendstion 

"A disturbing featurc of the case is that although the CPWD Code 
provides for built-in checks and safeguards, the case might not h ~ v e  
come to light but for &complaint received by the Central Vigilance 
Commission. This indicates that all the procedural checks and 
counter-checks come to naught when the officials act in collusion with 
unscrupulous outside parties. The Committee would like the Minis- 
try of Communications, in consultation with the Ministries of Works 
and Housing and Home Affairs, to examine the procedures to pro- 
vide for effective safeguards against such malpractices". 

[SI. No. 9, Para (1.65) of Appendix TI of 205th Report 
of PAC (Seventh Lok Sabha] 



Action Taken 

"As per recommendations of the PAC the matter h.as been taken 
up with the Ministry of Works and Housing, Home M a i r s  to examine 
the procedures and to provide for m w e  effective and inbuilt safe- * 
guards against such malpractices. It may also be mentioned that 
the entire matter stands referred to CB1 whose recommendations 
are still awaited. 

This has been vetted by audit vide their U .O. No. RR-112 (d) 21661 
1383 dated 9-11-84. Audit desired that they may be furnished with 
the final ATN. This \$.ill be done." 

[Ministry of Communication (P & T Board) O.M. No. 5(1) /82 A&C 
dated 24.11.841 

Recommendation 

"As to the action taken against the contractor, the Committee 
have been informed that the name of the contractor has been-re- 
moved from he registered list of contractors of the P&T Civil Wing 
u:lder a letter dated 20-982. Copies of this letter have been endors- 
ed to all the DepartmentslMinistries for information and necessary 
action. The Committee suggest that on the basis of the findings of 
the CBI, the question of launching criminal prosecution against the 
contractor should he considered. The Committee would also like t!~e 
Ministries'Departments t s  ensure that no contract is awarded to the 
contractor in question." 

[SI. No. 10 (Para 1.66) of Appendix I1 of 205th Report 
of PAC (Seventh Lok Sabha)] 

Act io~~  Taken 

"The contractor was first debarred from tendering for P&T works 
for a period of six months vide letter No 4(2)74-A&C dated 29-11-82 
and for a further period of six months from 29-5-83. Subsequently. 
the contractor's name was removed from the P&T list of approved 
Class I (B&R) contractors vide letter No. 1 even dated 20-9-83 (Note: 
The date of this letter has been indicated in Para 1.66 as 20-9-82 
which may be on account of misprinting). A copy of letter dated 
2.0-9-83 was also endorsed to other departments like CPWD, MES. 
Railways, DDA etc. for information. The contractor has filed a peti- 
tion in the Delhi High Court for quashing the department's orders 
of removing his name from the list of approved class I (B&R) con- 
tractors. The matter being sub-judice action on Committee's obser- 



vations (that all Ministries]Departments should ensure that no con- 
tract is awarded to the contractor) by endorsing copy of orders dated 
20-9-83 alongwith their observatims to all MinistrieslDepartmenis 
shall be taken after obtaining clarification from the Ministry of Law 
that i t  would not amount to contempt of Court. 

As regards the Committee's recommendation for launching cri- 
minal proceedings against the contractor, it may be ~ e n t i o n e d  that 
the case has already been referred to the CBI and on re?eipt of t h e i ~  
report, action as per their recommendations shall be taken. 

This has been vetted by audit vide their U.O. Note No. RR.I12(d)/ 
216611383 dated 9-11-84. Audit desired that they may be furnislxd 
with the final ATN. This will be done." 

[Ministry of Communications (P&T Board) O.M. No. 5(1)82-A-C 
dated 24-11-84]. 

Recommendations 

"There are also allegations of sub-standard materials having been 
used in the construction work. According to the report of the Direc- 
tor Vigilence, PMG Delhi Circle, "based on layman's inspection of 
the cement mortar and the wood used slowed that these matc.rials 
may be sub-stancl,~rd." The Comm!ttee wo::ld like a technicai exa- 
mination to be made as to how far the materials used were su-stan- 
dard and. based on its rcsults not only take appropriate measures to 
strengthen the s t r ~ ~ c t u r e  to the requisite standard but also prefer a 
claim on tiie c.on!ractor on this aczount. The Committee would also 
l ike  the Ministry to fix responsibility as to how the contractor was 
allowed to usc sub-stanclxd materials ." 

[Sl. No. 11-A (Para 1.68) of Appendix I1 of 205th Report of PAC 
(Seventh Lok Sabha) 1. 

Action Taken 

"A Technics! Examination Committee was appointed on 13-6-83 
and this Committee submitted its report on 15-10-83. The structure 
is being strengthened on the directions of the Chief Engineer(C) 
North Zone New Delhi in the light of the Technical Examinatioi? 
Committee's report. For the sub-standard work, the Department has 

preferred a claim of Rs. 2,72 9801- and referred it to the arbitrator. 

As regards Committee's advise to fix responsibility as ta how the 
contractor was allowed to use sub-standard materials, i t  may, be stat- 



ed that the matter stands referred to the CBI and on receipt of their 
report appropriate action shall be taken agajnst the persons respon- 
sible for allowing the use of substandard materials by the contractor. 

This hag been vetted by audit vide their U.O. No. RR/I/2 (d) /2166/ . 
1383 dated 9-11-84. Audit tiesired that they may be furnished with 
the final ATN. This will be done." 

[Ministry of Communications (P&T Board) O.M. No. 5(1)82-A&C 
dated 24-1 1-84]. 

The Committee observe that although there was urgent need tc- 
provide quarters to low paid employees of the P&T Department, 
540 type I and type I1 quayters which were ready in the Salt Lake 

Area in Calcutta by December, 1979 had remained unoccupied for 
periods ranging from 1 to 22 months; the allotment of Type I quar- 
ters was completed in June, 1980 and tpye I1 quarters in October, 
1981. The delay in allotment. of quarters had not mly  caused loss sf 
revenue to the Department to the extent of Rs. 1.40 lakhs on a c c o h t  
of non-recovery of licence fee but also necessitated avoidable expen- 
dtture on payment of house rent allowance to the extent of Rs. 2.03 
lakhs." 

[Sl. No. 14 (Para 2.28) of Appendix I1 of 205th Report of PAC 
(7th Lolc Sabha)]. 

Action Taken 

"The observation of the Committee has been noted". 

[Ministry of Communications (P&T Board) O.M. No. 760-20/82. 
TPS (Genl.) BG Vol. I1 dated 1-10-19841. 

One of the main reasow for delay in the allotment of quarters 
was stated to be delay in r up ply of electricity by the West Bengal 
State Electricity Board (WBSEB). The Committee note in this con- 
nection that the detailed plans were supplied by the Department to  
the  West Bengal State Electricity Board in June, 1978 and the  land 
for construction of sub-station was offered in Oct, 1978. The power 
aruppIy was given by West Bengal State Electricity in December 
1979 including service connections to the water supply pumps, while 
-the committee appreciate that the matter was not wholly within the 



control of the P&T Department, they do feel that with a little more 
advanced planning on the part of the project authorities, coupled 
with sustained, vigorous pursuance of the matter with the West 
Bengal State Electricity Board, the delay in supply of electricity 
could have been. considerably cut short. 

[Sl. No. 15 (Para 2.29) of Appendix I1 of 205th Rcgort 
of PAC (Seventh Lok Sabha)l. 

Action Taken 

"Instructions to all Heads of Cir~les~Districts and officers of P&T 
ElectricaljCivil Wing have been issued vidc D.D.G, P&T Circular 
D.O. letter No. 760-201 82-TPS (G) IBG dated 1-6-84 (copy enclosed) 
for taking advance action to ensure timely allotment of quarte,rs 
after their completion. The earlier instructions issued on 21-4-76 re- 
garding avoidance delay in handing over the buildings Including staff 
quarters and the advance action required to be taken by local P&T 
offiqials for ensuring provision of water'power supply connections to 
quarters after physical completion of civil works have been reiterated 
in this D.O. letter." 

[Ministry of Communicatiol~s (P&T Board) O.M. No. 
760-20182-TPS (Genl.) B.G. Vol. I1 dated 1-10-19841. 

"The Committee also accept non-availability of power meters as 
a valid ground for delay in allotment of quarters. Rowever, as they 
find, the Department had already started alloting quarters in March. 
1980 in anticipation of individual connections. If so, the Committee 
are unable to understand why the process of allotment of quarters 
particularly type I1 quarters should have stetched over 19 months. 
In evidence, the Committee enquired whether allotment procedure 
could not be started simultaneously with the start of construction 
work so that there was no delay in allotment of flats. The explana- 
tion of the Secretary Ministry of Communications was if the indivi- 
dual allotment procedure starts too early. .  . the allottees may be 
transferred. There may be complications. The Committee are not 
convinced by explanation. In the opinion of the Committee, the 
Department should have completed the allotment lists by the expec- 
ted date of completion of quarters so that the allotment could be 



made as soon as the quarters were ready for allotment. The Com- 
mittee trust that the MinMry will draw upon their experience In 
this case and avoid such delays in future." 

SS1. No. 16 (Para 2.30) of Appendix I1 of 205th Report 
of PAC (Seventh Lok Sabha)]. ' 

Action Taken 

"Instructions to all Heads of Circles/Districts and officers of 
P&T ElectricallCivil Wing have been issued vide DDG(S) circular 
D.O. letter No. 760-20182-TPS(BG) dated 1-6-84 (copy enclosed) for 
taking advance action to ensure timely allotment of quarters d k r  
their completion. The earlier instructions regarding avoidance of 
delay in handing over the buildings including s t d  quarters and ad- 
\.ante action required to be taken by local P&T office for ensuring 
provision of wateripower supply connection to quarters after physi- 
cal completion of civil works have also been reiterated (copy en- 
closed) ." 

[Ministry of Communications (P&T Board) O.M. No. 760- 
20 82-TPS(Gen1.) B.G. Vol. I1 dated 1-10-19841. 

INDIAN POSTS & TELEGRAPHS DEPARTMENT 
Office of the  Director General Posts & Telegraphs 

Parliament Street 
Dak Tar Bhawan, 

61-2 :85-TPS.(BG) 

No. 1 

New Delhi-110001 
Dated $he 21st April, 1978 

All Superintending Engineer (Civil & Electrial) P&T Civil 
Wing 

SUBJECT: Handing over of the building inclzidwg stag quarters- 
Avoidance of delay in 

It has been noted in a few cases that there has been considerable 
delay in handing over of the buildings to the users after the physical 



conutruction of the  building is completed. One of the main reasons 
for this has been observed to  be  the non?availability of services 
like water supply, power supply, sanitary fittings etc., a t  the  time of 
comp!etion of the main building work. Though the application 
for water connection/power connection to the local municipal autho- 
rity is to be made by the user of the building, the construction sche- 
dule for completion of the building will not be known correctly 
to the local P&T officers unless the same is intimated to them by 
thc1 Executive Engineer (Civil Wing) incharge of the building con- 
struction. In  some cases the delay has also been noticed on account 
of the delav in finalisation of the distribution of quarters between 
tl-e various P&T units a t  the station. 

'LTnder this office letter No. 61-2135-TPS (BG) dated August, 1975 
,i ::a3 been stipulated that the  civil Wing will inform the PMG&Gl 
"ielecom a t  least four months before completion of the quarters the 
r;:.obakly date of handing oxrer the same. It is also necessary for the 
Civil Wing officers t.o give adequate advance notice to the local P&T 
:Idirlinistrative Unit responsible for obtaining water supply/e lect r i~  
conne2tion indicating the action required to be taken by the local 
1'S.T Administrative authority and the likely date by which the 
huilding is expected to be ready, so that water supp1y;elcctric sup- 
ply ran !x arranged well in time. 

3. It is once again stressed that the overall coordination and the 
general responsibility for ensuring that all the seryices in the build- 
ing are completed on schedule to match with the completion of the 
main building work rests with the Civil Wing Officer-in-charge of 
the building construction and i t  is his responsibility to  inform the 
local P&T Administrative Officers of the action required to be taken 
by them to ensure the provision of the service5 by completion of the 
requisite formalities. 

4. In case the Civil Wing Officer anticipated that the handing over 
of the building will be delayed on account of the delay in provision 
of water'power supply connection, the matter should be reported 
by him to the Circle Office (Postal or Telecom) well in time and if 
necessary brought to the personal notice of the Head of the Circle 
so that  timely and adequate action is taken by all concerned to en- 

,- 
sure that handing over of the building to user is not delayed on any 



5. The above instructions should be carefully noted and observed 
as failure to hand over the building in time after the building work 
is completed and delay in its occupation will result in non-utilisa- 
tion of the asset and possible objection from the Audit besides put- 
ting the local P&T staff to inconvenience due to denial of the bujld- 
ing facility. 

(S. K. SANYAL) 
Asstt. Director General (BT) 

Copy to:- 

1. All Postmaster General 1 GM TelecomlG.M. Projects. 
2. General Managers, Telephones. 
3. All District Managers, Telephones. 
4. Chief Engineer, Civil, P&T New Delhi. 
5. NB Section, 'PRP' Section. 

D. 0. No. 760-20j82-TPS(Gen1)IBG 
M. B. Ramamurthy of the Director General 
Dy. Director General (S) Posts & Telegraphs 

New Delhi-110001 

Dated the 1st June '84 

Dear Shri 

In a recent case the Public Accounts Committee his 
adversely commented on the delay in the allotment of staff quarters 
which has resulted in a loss due to non recovery of licence f w  and 
expennditure on payment of House Rent Allowance. The loss could 
have been avoided by taking advance action in time for the  allot- 
ment of quarters and the provision of electric and water connections. 

2. It is emphasised that there should be no delay whatsoever 
in the taking over of staff quarters from the civil wing after 
the same have been physically completed. The allocation of the quar- 
ters between various units of the Deptt. should be decided well in 
advance by the G.M.T. so that there is no delay in the allotment of 
quarters to the staff once the quarters are completed Moreover, it is 



the overall responsibilty of the G.M.T. to ensure that advance action 
is taken for the provision of electric and water supply connections to 
the quarters and that the cases are pursued vigorously with the 
local water and electricity supply authorities. In this regard instruc- 
tions issued (copy enclosed) under this office letter No. 61-2165-TFS 
(BG'j dated 21-4-76 on the subject of the handing over of quarters 
may please be referred to. 

With regards, 
Yours sincerely 

Sdj- 
(M. B. RAMAMURTHk ) 

Encl: As above 

Shri 

General Manager Telecom Telephones1D.M. Telephones 
C.E. (Civil) lS.Es (Civil & Electrical) P&T Civil Wing. 



CHAPTER I11 

RECOMMENDATIONSIOBSERVATION'S WHICH THE COMMIT- 
TEE DO NOT DESIRE TO PURSUE IN VIEW OF  THE REPLIES 

RECEIVED FROM GOVERNMENT. 



CHAPTER IV 

RECOMMENDATIONS OR OBSERVATIONS THE REPLIES TO 
WIIICH HAVE NOT BEXN ACCEPTED BY THE COMMITTEE 

AND WHICH REQUIRE REITERATION 

Recommendation 

"As to the claims of the Department against the contractor, the 
Committee have been informed that under clause 2 of the agreement, 
in the event of the contractor failing to complete the work as per the 
time schedule, the contractor is liable to pay as cornpensatirn an 
amount equal to one per cent of the estimated cost of the whole work 
for every day that the due quantity of work remained incomplete, 
subject to a maximum of 10 per cent of estimated cost of the work 
put to tender. Likewise, the cost of the material issued to the contr- 
actor in excess of his requirement is recoverable at double the issue 
rates. Taking these into account as also an escalation of Rs. 104 lakhs, 
the Department had submitted an aggregate claim of Rs. 148.56 lakhs 
against the contractor to the Arbitrator. As amongst this the con- 
tractor has submitted a counter-claim of Rs. 28.52 lakhs againqt the 
Department. The Committee trust that every effort will be madc b~ 
the Department to see that the arbitration proceedings are expedited. 
They would like to be informed of the outcome of the arbitlation 
pmceedings." 

[Sl. No. 11 (Para 1.67) of Appendix I1 of 205th PAC Report 
(7th Lok Sabha)]. 

Action Taken 

"The arbitration Proceedings have not been finalised so far. The 
Arbitrator appointed earlier has since resigned consequent to his 
transfer and a new arbitrator in the case has been appointed. The 
concerned Executive Engineer has been advised ta pursue the matter 
for early finalisation, of the arbitration proceedings. The PAC would 
be informed of the outcome in due course. 

This has been vetted by audit vide their U.O. No. RR-1I2(d) 2166: 
1303 dated 9-11-84. Audit - desired that 
the final ATN. This will be done." 

min i s t ry  of Communications (P&T 

they may be furnished with 

Board) O.M. No. 5(1)82 A&C 
dated 2411-841. 



"The Committee are not happy over the manner in which the 
Delhi Development Authority (DDA) had acted in this case. The 
General Manager, Telephones Delhi had paid Rs. 87.89 lakhs ld the 
DDA for the purchase of 29.6 acres of land at Pankha Road and 1s 
acres of land at Malviya Nagar. 21.72 acres of land was allotted to 
the Department at Pankha Road (remaining land could not be allot- 
ted due to the land being under unauthorsied occupation) but no 
land was allotted in Malviya Nagar. When asked in evidence why 
alternative land in Malviya Nagar or in its vicinity was not a l i r ~ t t ~ d  
to the P&T Department the reply of the representative of the PDA 
was that "in every residential centres, the land is pravided for dil'fer- 
ent uses. So, adjustment has to be made within the area earmarkeii 
for that use". The committee are not convinced by this reply, as t h y  
observe, the DDA had already committed to allot the land to the Tde- 
phone Department in Malviya Nagar and the department had already 
paid money on this acount.  Therefore, the DDA should have made 
an alternative allotment to the Department in Malviya Nagar itself 
or in its vicinity inter &a bearing in mind that the ~e lephone  De- 
partment was a publc utility department rendering an essentiai ser- 
vice. However, the DDA did not do this; and, instead in 1973 offerel 
alternative lands to the Department miles away-20 acres a t  Paschim 
Puri and 101 7.8 acres at Shalimar Garden. But here too, the DCL'A 
failed to keep its commitments and now, after a lapse of 10 years 
the Committee have been informed that the lands proposed tc? be 
allotted at Paschim Puri and Shalimar Garden have since been "uti- 
lised" by the DDA for some ot!ier purpose and fresh proposals fc? 
allotment of land to the P&T Department are under considerat'on 
of the DDA. The Committee fee? that the DDA should have honour- 
ed its particularly to a public utility department like 
the Telephone Department. The Committee desire that the DDA 
should no:v, without any further delay, allot land to the Telephone 
Department for which a balance of Rs. 23.88 lakhs remains unadjust- 
ed with them since March 1970. 

[Sl. YO. I? (Para 169)  of Appendix TI of 205th Report of PAC 
(7th Lok Sabha) 1. 

Action Taken 

"The case has been taken up demiofficially wtih the Vice-Chair- 
man of the DDA for allotment of land immediately.'The concern of 
the P.A.C. over the undue delay in this case has also been intimated. 
Further action shall be taken on receipt of a reply from the D.D.A. 



"This has been vetted by Audit vide their U.O. No. RR1/2(d)21661 
1576 dated 26-12-84. However, they desire that the final outcome may 

be intimated to PAC in due course. This will be done". 

,[Ministry of Communciations (D.G.P&T) U.O. No. 5(1)02-A&C 
dated 28-12-84 1 

Action Taken 

"The P&T Department (Delhi Telephones) was allotted 29.6 acres 
of land ir? Janakpuri (Pnnkha Road Residential Scheme) and 15 
acres of land in Mdviya Nagar by DDA for construction of staff 
quarters. As per reconciliation conducted with the P&T Depart- 
ment to 'd amount depcsited by the PRrT Deptt. for these sites was 
Rs. 87.08 hkhs. A copy of P&T Department's lcttcr dated 6th 
8eptem5er. I985 is enclisr3 as Appendix I. 

2. The lacd allotted at h4alviya Nagar could not be made avail- 
able by DD.4 tu the P&T Department because of the dispute of 
ownersnip of the land ~.vl?ich was reported to have been allotted 
by the Department of Rchabilitation to a Cooperative House Build- 
ing Society. As regards allotment of land at Janakpuri, possession 
of 3 plots of lanci tot~lling 21.72 acres was handed over in July 
1973 nnrl thcir rcrnaining '7.88 acres of land could not be allotted 
due to heavy encrcjachme:lt and difficulties in acquisition 

3. It was decided by the DDA in a meeting held in June 1973 tnat 
the payment made by P&T Department for the cost of land a t  Mal- 

viya Nagar can be refundedladjusted against purchase of other land' 
flats. It was also further decided that an area of 7.88 acres in  Shali- 

mar Bagh area may be allotted to the P&T Department in lieu of the 
shortfall of ;,llotment in Janakpuri. 

4. P&T wcs allutted 20 acres of land in Paschim Puri and 10 
acres of land a1 Shalimar Ragh on 13-7-1971. They were asked to 
pay the coqt of this 13nd (Rs. 85.22,000) in July 1971 for which 
reminders wme alco is.iz~d for a period of one year. Since no 
paymen? was made bv P&T Department the allotment of land at 
Paschim Puri and Shalima;. Bagh was  anc celled by DDA on 16-7- 
1972. The Divisional Eng11-leer (Delhi Telephones) was also in- 
formed that the allotment would be reshred if the payment is made 
by 30th November, 19n. In response to the Divisional Engineer's 
letter dated 23-5r13 infarming that necessary approval for the pay- 
ment has heen obtained, the land was restored to the P&T Depart- 
ment in  J u n ~  1973. An arc;? of 7.88 acres of land was also allotted 



to the P&T Department a t  Shalimar Bagh on 7-12-73 (in lieu of 
the land that could not be made available in Pankha Road against 
payment made for Pankha Road). P&T Department was asked to 
clear the outstanding dues for the land allotted in  Paschirn Puri 
and two pieces of land zt Shalimar Bagh on 12th June, 1975. Snce 
no reply was received, thc allotment was cancelled on 29-11-76. A 
copy of the DDA's letter dated 29-11-76 is enclosed as Appendix 11. 

5. F&T Departnlenl was also allotted 2 acres of land in District 
Centre Pankha Road for a Telephone Exchange and 9312 Sq. yds. 
of land in Shndipur. They requested the DDA to adjust the cost 
of the:is sites against tile peyment already made by them. Ac- 
cording!~. a g ~ i n s t  the  t ,  :t c.1 payment of 87 .a8 lakhs initially made 
bv t h c ~ n  the ft)ilowi:ii: 4~; : ' s  were adjusted by DDA: 

6. This left n balance O F  23.15 lakhs with the DDA for adjust- 
ment,. -4 sum of Rs. 18.81  lakhs has since been adjusted against 
this l1;ilnnce as pcr t!ic rt:l!owing details. 

3.  .Ulntm*rit o t ' 1 ~ 1 t c I  f i l l  Trlrphwlc Extlranpr. 4 t 1,-vrni Sapr Uktt. 
Cent rr. . . . . .  . . . . Rr. I .),oo.noo.oo 

7. A surplus amount nT Rs. 4.34 lakhs belonging to the P&T 
Department is now available with DDA which is to be adjnstk'd 
against the allotments to be made to P&T Department. 

8. A plot of 9 acres in G-17 (Revenue Estate of Nangli Syed) 
area has since been allotted to the Delhi Telephones in lieu of the 
land which was allotted in Shalimar Bagh (Vide para 3) but which 
has since been utilised by DDA after cancellation. The land under 



reference is acquired and vests in DDA. It is Vacant at Site and forms 
part of Gmup Housing Pockets and therefore is suitable for construc- 
tion of staff quarters. This is likely to cost P&T a sum of Rs. 54 
lakhs. A copy of the allotment letter is also enclosed as Appendix 
111~ 
[Ministry of Urban 1)evelopment (Delhi Division) Letter No. 
K-20011;3184 1Dl)VA dated lcth November, 19851. 



APPENDIX I 

D.O. No. Bldg. I'Jg.,BD-334,11i73 
M. L. Handa 
A.C.M. (Bldg. Pig. ) Dated: G!il Scpt., 1 9 K ~  

Plear;n wicr to  our 1) .0 .  letter N u .  F. 1(42),83-Instl. dated 
29-8-1!1Sr, r e g x d i n g  co;~!ir~n;:.tion of statement of  account,^ o f  \ ariou:. 
lands a c q u i ~ u l  k~g 1'1om DDA. 

1. DJJA allots us a piece of land measuring 9 acres ir, C;-17 
area s s  ~ ~ ~ ~ i ~ t l o r , ( , c !  in your statement of accounts (LasL. 
j ~ a r a ) .  T:it. dc:t;l;!cvl lnyout plan o f  this x e n  may ldeasc 
be scnt tf.1 us T o r  our concurrence. 

2. 15 acres 01' 1~11id i:- allotted to us a t  Malviya Xagar as per 
instructions of ihc: PAC. Hoivever i f  DDA still finds i t  
tiiC~:lcui~ t u  ;,ilot land in Rlaiviga Nagar then 15 ac'res of 
1:llicl si!c<iild !x, :iilotted in  Vasant Kunj  area in lica 
thereof. La).out p h n  of Illis area nu!. also be scnt f o r  
0111' c o i ~ c i ~  r c n x  

3. T h c  cost of land a t  G-17 6: Malviya Nagar \'asant Kunj 
should be charged from us at  the rates prevalent at  the  
time \f.hen wt made initial paymcnts during 1969-71. 

Yours sincerely, 
S d l -  

(37 I>. HAXDA) 
Shri S. R .  Shome. 
Dy. Director (Instl.) 
DDA Vikas Minar. 
New Delhi. 



ANNEXURE I1 

Dated 29- 1 1-76 

Land Sales Officer ( I )  
Delhi Development Authority 

The Divisional Engineer Phones (Bldgs.) 
Delhi Telephones, Planning Branch. 
Eastern Court, New klhi-110050. 

SUBJECT: Allotment of lard for staf quarters at Paschirnpwi and 
~hal imar  Ragh. 

Sir, 

With reference to your letter No. Plg./Bd-3344194 dated 25-8-76 
on the subject noted above, I am directed to inform you that allot- 
ment of land in Paschimpuri and Shalimar Bagh stands cancelled in 
default of payment vide letter dated 7-7-72. 

Yours faithfully, 
Sdl- 

(R. B. Kulsreshtha) 
for Land Sales Oficer (1) 



APPENDIX HI 

F.No. 26 (1 ) 171-Instal. 
Delhi Development Authority 

Vikas Minar 

Indraprastha Estate 
New Delhi-2 

Dated : 13-8-1985. 

From : S. R. Shome, 
Dy. Director ( Instl. ) 

The Ahstt. General Manager (Bldgs.) 
010 The General Manager Telephones. 
Delhi Telephones, Eastern Court. 
NEW DELRI-I I O O ~ ~ J .  

Sir. 

1 am clitected to ~nfotrn you that ~t has been decided to allot a 
plot of land me:lsuling 9 acre< in G-17 area to the Delhi Telephones 
Dcpartnient for the co~\truction of staff quarten on usual terms and 
condition\ uliich \hall a!\() ~ncl ide the following:- 

I .  The 7'clepho!1c\ Dtprtmeut \h,~ll he rcquired to pay the 
cost of I;ln~l rne~isullng 9 acre\ at the provi\ional rate of 
R\. 4 1 1  1'1hh\ pcr acre\. 

2 The Telep!loncs Dcpartmenl shall gikc .In undertaking to 
thc effect t!xt the diffricrli~ of cost of land at the rate 
as may  k decidcil by the G o ~ t .  o f  InctialDDA will be 
paid by them on demand. 

3. The land \h:cll hc used by the Telepllones Department for 
the construction of staff quarters and for no other pur- 
pose wha t-so-ever. 

4. The construction plans should be got approved from the 
local body IDDA before undertaking any construction 
on the land. 



5. The Telephones Department shall be required to complete 
the construction within a period of two years from the 
date of handing over possession of the plot. 

6. The land sllall not be transferred/sub-leased to any other 
department without p rior permission of DDA obtained 
in writing. 

7. The Telephones Department shall fence the plot immediately 
after takinz over possession of the plot to avoid encroach- 
inen t. 

8. The DDA,'Leasel reserve its ri$t to alter any terins and 
conditions in i t (  discretion. 

If the above ter~ns and ~culditions are xccptable to the Telephones 
Department the acceptmcc thereof. may be communicated to the 
undersigned. The total alncjunt of premium comes to Rs. 54.00,000 
after a d ~ u s t i ~ i g  a sum oi Rs. 3 55 lakhs being thc.  balance amount out- 
standing against paymen! for allotment o f  land at Malaviyn 
Nagar and Pankha Road. the balance amount of premium i n  this caw 
comes to RI. 50.45.000 uhich may hindly be deposited in the DDA. 
within thirty days from the d:~te o f  issue of this letter so that  p o s w -  
slon of the lmd could be !~:lnded over. 

In case. the premiu~n of land is not rccci\wJ within the stipulated 
period, the rate prevailing after the expily of t l ~ c  stipulated period will 
bc made applicable rind the Telrphonc~ Department ha l l  have to make 
payment accordingly. 

Yours faithfully. 
Sd,'- 

( S .  R .  SHOME) 
Dy. Dirrctar (lnstitlrtiontrl) 

D.D. A.  

"Another aspect to &hick the Committee would like to draw atten- 
tion is that a large balmce of Telephone Department nearly Rs. 24 
lakhs has been lying with DDA since 1969. This amount was depo- 
sited with the DDA when the price of land was very low. As th'e DDA 
i s  now allotting institutional land at much higher rates, the Com- 
mittee feel that the DDA should in all fairness, pay interest tG the 
Department on thi\ unadjttsted balance. They also feel that the DDA 



should pay interest in all such cases. The Committee w6dd like to 
be informed of the decision taken by the DDA in this matter." 

[SI. No. 13 (Para 1.70) of Appendix 11, 205th report of P A C  1983-84 
(7th Lok Sabha)]. 

Action Taken 

"As per reco~nrnendations of the P.A.C. the case has been taken 
up with the Vice Chairman of the DDA for allowing interest on Rs. 
23.87,?;381- lying nyith them sir~cc long as they have not made over any 
land to the Delhi Telephones against the advance payment so far. 

This has been \c,tted 19 i21ldit vide their U.O. No. FIR1 2(d)2166, 
1576 dated 26-1 2-83. Howcver, they desire that the final outcome may 
bc intimated to PAC in c'uc course. Thk uill bt done". 

1 Ministrj of Cmnrnunic:~tion\ ( D.G.P&T ) U.O. No. 5 (1 ) 82-A&C 
dated 28-1 2-841. 

Action Taken 

"In the case of Government'semi-Government organizations, Delhi 
Developmcnt Authority docc neither charge nor pay any interest on 
the amountc payable to'by Delhi Developmcnt Authority towards' the 
coqt of land ac (uch nrrrrnrement is not adminictratively feasible." 

[R'linistry or Works and Housing Lcttcr No. 1;;-3301'3 8.1-IDDVX 
dated 2-9-19851. 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF 
WHTCH GOVERNMFNT HAVE FURNLSHED INTERIM 

REPLIES. 

NEW DELHI; 
19 Nosember, 1985 

- - 
28 Karrika, 1907 (Sakn) 

E. AYYAPU REDDY, 
Chairman, 

PuMic Accounts Commitfee.( 



PART I1 

MINUTES OF THE SECOND SITTING OF THE ACTION TAKEN 
SUB-COMMITTEE OF THE PUBLIC ACCOUNTS COMMITTEE 

HELD ON 7TH AUGUST, 1985 

The Action Taken Sub-Committee sat from 15.30 hours to 17.30 
box-s. 

PRESENT 

Shri E. Ayyapu Reddy-Chairman. 

2. Shri Rajmangal Pande 
3. Shri Amal Datta 
4. Shri Nirmal Chatterjee 
5. Shri H. M. Pate1 
6. Shri J. Chokka Rao 

1. Shri K. H. Chhaya---Chief Financial Committee Oflicer, 
2. Shri R.  C. Anand-Senior Financial Committee Oficer. 

REPRESENTBTIVES OF THE OFFICE OF C&AG 
1 .  Shri T. M. George-Add. Deputy C&AG of India ( R C ) .  
2. Shri 0.  P .  Goel-Director of Audit (PbT). 
3. Shri A. K .  Jain-Dzrector of Audit, Central Rezwnues-II. 
4. Shri C. L.  Gupta-Joint Director of Audit, CW&M. 

2. The Action Taken Sub-committee considered the following 
tlraf: Action Taken Reports: 

(i) * * *  * * *  * * + * + + 

*\ii) Draft Report on Action Taken on 205th Report (7th Lok 
Sabha) relating to construction of Staff Quarters at 
Pankha Road, New B l h i  and construction of Staff Quar- 
ters at  Salt Lake, Calcutta. 

(iii) ***  *+* + * * *LL 

3. The Sub-Committee adopted the draft Reports at  (i) and (iii)' 
above with certain modiAcations/amendrnents. 

49 



4. Regarding Draft Report a t  (ii)" above the Sub-committee 
deziticd to take evidence of the Ministry of Works and Housing 
akld the Delhi Development Authority a t  their sitting to be held 
on Tuesday, the 13th August, 1986 on the following points: 

i i )  ALhtment cf im!mcc  land by DDA to the PSrT Dcpart- 
men t . 

( i i )  P;l>-inrllt ol  interest on the balance amount of P&T lying 
u - ~ l h  DDA. 

(;!:) P a ?  iilcilt of interest in all such cases. 



MINUTES OF THE 8TH SITTING OF TKE PUBWC ACCOUNTS 
COMMITTEE HELD ON 13 AUGUST, 1985 

The Committee sat from 15-30 hrs, to 17-30 hrs. 

PRESENT 

Silri E. Ayyapu Reddy-Chairman. 

2. Shri Ranjit Sing4 Gaekuad 
3. Shrimnti I'rabha\; ati Gupta 
3. Shri Vilas Muttemwar 
5 .  Shri Raj Mangsl Pandey 
6 .  Shri H. M.  Patel 
7. Shriniati Jajranli Palnaik 
8. Shri Simon 7'igg:i 
9. Shri Nirrual Ch::tterjec 

10. Mi\\ Jaya1alith.l 

1. Shri N N Mehrn-Joltzt Secretarly. 
2. Shri K H Chhaya-Chiet Fznam-lnl Coinn~~t teo Ofiificer 
3 Shrl R .  C Anand-Senlor F ~ n a ~ ~ c i a l  Comnzitta- Officer 

1. Shri T.  N .  Chatunredi-C&AG of India. 
2. Shri T .  M .  George-Add.?. Deput~l C&AG of 1wI ;n  (RC). 
3. Shri 0. P Gocl-Director of ~ u d i t .  PAT. 
4. Shri A. K. Jain-Director of Audit. Central Revenues-11. 
5 .  Shri P S. W a g l c J o i n t  Director (RC). 
6 .  Shri Gopi11 Sin$--Joint Director of .'tlufit, P&T. 

illinistry of Com~nunications 
Shri K. Thomas Kora, Secretarg (7'). 

Ministry of Works & Housing 

1. Shri Ramesh Chandra-Secretary. 
2. Shri R. L. Pradeep-Joint Secreturg (UD) 



Delhi Development Authority 

Shri Prem Kumar-Vice Chairman 

While considering the draft Action Taken Report on 205th 
Report at their sitting held on 7-8-1985, the Committee t w ~ k  strong 
excep.tion to the repeated requests from the NImstry of Works and 
Hbusing asking lor extension of time to furnish tne Action Taken 
Notes on speafic recommendation made by the Committee. They 
also noted that the Ministry have failed to exercise disciplinary con- 
trol over the DDA in as mcch as that DDA did not pay any heed to thc 
Ministry's letters to them to expedite the information on the Com- 
mittee's recommendation enabling them to subn1:t the Action Taken 
Notes on the Committee. The Committee took the evidence of the 
representatives of the Ministry of Works and Housing and DDA to 
explain the delay in furnishing information on the following points: 

( i )  Allotment of balance land by DDA to the P&T Department 
for construction of staff quarters at Pankha Road, New 
Delhi. 

(ii) Payment of interest on the balance amount of P&T lying 
with Delhi Development Authority; and 

(ii i)  Payment of i1:tcrest on all such cases. 
The Committee desired to know the reasons for the continued 

silence in the matter on the part of the Housing Ministry and the 
DDA. The Secretary, Ministry of Works and Housing stated: 

"I may add that the Ministry had prepared a reply and ~t wa, 
sent to the Director of Audit. According to the procedure 

followed, all such replies have to he vetted by him before 
they are sent to the Secretariat of the Committee. At pre- 
sent it is before the Director of Audit. According to our 
last letter, we have asked time upto the end of August 1985 
tc~ furnish the replies and to comply with the requirements 
and I am sure that in case that much of time is given, the 

Ministry will not fail." 

In reply to another question, the witness stated: 

"As T have exnlaincd in our last letter the Ministry has 
asked for time till 31st August, 1985. As I have stated, 
the reolv of the Ministry is pen din^ with the Djrectnr of 
Audit who has to vet it. 50, this is the reasonable time 

required to furnbh the replies to the Chmmittee." 



The Committee were informed that the DDA was reminded Ly 
the Ministry of Communications many times from December 1983 
onwards for allotment of land in Malviya Nagar or in any other 
locality in South Delhi. The Minister of State for Communication him- 
self wrote to the Minister of Works and Housing on the subject 
on 4-9-1984. On beicg enquired why reply to any of these 
letters was not given and how it was that land could not be allo~t&i 
in Malviya Nagar or in any other locality in South Delhi all these 
years though the money was lying with the DDA, the Secretary, 
Ministry of Works and Housing stated: 

"I will check up as to what reply was sent to the Minister of 
Communications. I am afraid, I will have to chew up 
from the file." 

Referring to another D.O. letter from the General Manager, Delhi 
Telephones, addressed to the Vice-chairman, DDA, requsting him to 
fix date and time convenient to him for a meeting to discuss this issue 
the committee enquired what the response from the Ministry of 
Works and Housing to that letter. The Vice-chairman, DDA stated: 

"The discussions were already going on. I had informed them 
on telephone. And as a result of discussions the issue of 
another 9 acres of land had been finalised in Paschimpuri. 
He has not mentioned in the subsequent conversation 
about his desire to meet me. Had he done so, I would 
have certainly met him." 

Asked specifically whether any date and time was fixed a ~ d  a 
reply sent to that letter, the witness stated: 

"We had not met for this purpose, Sir. Although we discussed 
this issue when he talked to me on telephone, but we 
have not recorded anything." 

The Committee enquired whether he had ever brought this fac'l 
to the notice of the Secretary, Ministry of Works and Housing, the 
witness stated: 

"No Sir, I never brought it to the notice of the Secretary be 
cause we were not in a position to m e t  their request." 

In  reply to another question whether the Secretary, Ministry of 
Works and Housing ever enquired as to what the DDA was going to 



do with the  P&T's request for allotment of land in Malviya Eagar, 
the Vice-chairman, DDA deposed: 

"I will have to check whether there was any onversation 
about this. The Secretary might have enquired of me in 
writing but I am not sure about that." 

The Committee enquired whether from whatever the witness ha:, 
stated i t  could be inferred that there is no record to show that deve- 
lopment took place in this regard, the witness state: 

"Tha is right, Sir." 

Asked after how many letters the aboi-e said discussioi~ betwecn 
the DDA and the hlinistry of Con~munications started and w h ~ ~ l h c ~ l  
the Vice-chairman DDA tried to contact or see Sceretary, Commwli- 
cations in the interest of solving the problem, the Vice-chairman. 
DDA stated: 

"I do not have the letters at present. as I submitted to the Corn- 
' mittee, as t.3 the level at which letters have been received. 

After the discussions took place. they have been taking 
action.. . . . . . . . .The discussions were held on the basic a[ 
these lcttcrs." 

On being enquired bv t h c  Committee. \vhether he would vf fc .  
solve this problem and report to the Committee within 2-3 d a y  a w l  
if he was not prepared then the Comnlittee would takc it thnt th,i\ 
problem required greater consideration and longer time was nvedcd. 
the witness stated: 

"There are two things. First is. furnishing a reply giving ; 
detailed position in regard to the Committee's recomnwn- 
dation. Ac I stated earlier, we havc sought for time up to  
31st of August, I will stick to that and send the reply with- 
in that period. Of course, there are files and all that t o  
be shown to the Director of Audit. This is to vet the repi!: 
to the draft submitted to him. All this we will com.pl:, 
and submit the Report by 31st August." 

On being enquired by the C&AG of India as to when the draft  
replies prepared by the Ministry of Works & Housing were sent to 
the Director of Audit for vetting, i t  was stated that these were sent 
to A d i t  on 5 June, 1985 and the Direcor of Audit (CR) wrote bad: 



to the Housing Ministry on 28 June, 1985 asking for certain docu- 
ments in support of the replies furnished to Audit for vetting. The 
CPLAG further observed: 

"Certain t l~ings are the responsibility of the Member Fjnance 
and certain other things the Commissioner (Lands). But.' 
is the Vice-chairman of DDA not the executive head of 
the DDA? Is he not supposed to  coordinate both the 
functions? 

The Vice-Chairman, DDA stated: 

"I did submit at that t ~ m e  that w-llcn it comes to implementa- 
tion. i t  is the re\ponsil~ility of the Vice-chairman." 



PART II 

M N U T E S  O F  THE TWENTY-SECOND SlTTlNG O F  THE PUBLlC 
ACCOUNTS COMMITTEE HELD ON 28 OCTOBER, 1985. 

The Public A4ccounts Committee sat from 1500 hrs. to 1620 hrs. on 
28 October, 1985 in Committee Room 'A', Parliament Rouse Anncxc, 
New Delhi. The following were present: 

Shri Girdhari La1 Vyas-In the Cknir  

2. Shri J.  Chokha Rao 
3. Shri Amal Datta 
4. Shri Ranjit Singh Gaekwad 
5. Shrimati P r a b h a ~ x t i  Gupta 

' 6. Shri Vilas Mutter~war  
7. Shri Ra jmanpl  Pande 
8. Shrimati Jayanti Patnail; 
3. Shri Simon Tigp 
iO. Shri Nirmal Chatterjec 
1 1. Shri K. L. N. Prasad 
12. Shri Ramanand Yadav 

I .  Shri C. Shanka~ hfcwm Atldl. Drp~rtv ('ninptrollrr fk .Inditor ( i r ~ r ~ . . l  
of India (R)  

2. Shri P.C. Asth7m Add Drn~itv C'omptrollt r 8i .kutlict I (,( rc 1 ,  1 ( , I  
Indi (Railways) 

3. Shri D.K. Chakravarty Dirrccor c3f Audit, C'c ntr; 1 Rc \ c  r ' r ~ g  ' -I  

4. Shri O.P. Grrl Dirrrtw of Audit, P&T 

5. Shri A.K. J in Dirrcttir nf Audit, C'entrrl Rrwnur I1 

6. Shri M, P-rth-s-rthy Dirrctor of Aldit. Cc fi ncr Scrvicrh 

7. Shri C.V. Srinivasan Dirrctm (,f At~tlit E't ft rrc Sc tvirrs (N&.AI I 

8. Shri P.C. W gle Joint Dirrctor (R.S.) 

g. Shri B.S. Gill Joint Dirrctor (Drftmct.) 

10 .  Shri P.N. M i v a  Joint Dirt ctor (RaiJwa yr] 



1. Shri K. H. Chhaya--Chief Financial Committee Officer 
2. ~ h r i  R. C. Anard-Senior Financial Committee Oflicer: 

2. In  the absence of Chairman, the Committee chose Shri Gir- 
dhari La1 Vyas, M.P. to act as Chairman for the sitting under Rule 
258(3) of the Rules of Procedure and conduct of Business in Lok 
Sabha. 

3.  The Committee con~idered the following Draft Reports. 

(ii) Action Taken on the recor~mlendation$ of the Public 
Account\ Committee contained in their 205th Report 
( Seventh I <ok Sabha ) regarding construction of stas 
quarter4 .it Parihha Road, New Delhi by P&T. . 

4. Regarding diaft .Action Tahen Report at (ii) above, the Com- 
inittce were infor~ned th:tt :: copy of the revised action taken ntoe on 
the recommendations of the Conimittee at Para Nos. 1.69-1.70 
(S.L Nos. 12-13) sent to  A11d1t by the Ministr\r of Works S. Housing 
for vetting w ~ s  rcceivcd at 2.30 P.M. on 28-10-1985 after reconcilia- 
tion of the amount\ pnid t-! P&T Depnrtnicnt to DDA in 1969-71 
for purchase of Innd. Nccccury correction5 in the recotnnienda- 
tions h a w  b w n  made aiwrtlingly. The existincg Action Taken Note 
will be substituted by the rcvi\eJ Action Taken Note on receipt from 
the Ministry of Wmks & Housing. 

5. The Committee adopted the abo1.c Report subject to certain 
motlifi cation$ ac shown i t i  !:nnexure TI. 

6. The Conirnittcc ai~thorised the Chairman to incorpoiafeiii the 
Reports. certain other minor niodificationslamendrne~its arising out of 
factual verification of the same by Audit. The Committee also 
authorised the Chairmarl to present these Reports in the Rouse. 



ANNEXURE I1 

Modificatiollsjame~ldments made in Revised Draft Repoft on Action 
taken on 205th Report relating to construction of staff quarters at 
Pankha Road. New Delhi and Salt Lake. Calcutta by the Public Ac- 
chunts Committee at their sitting held on 28-1 0-1 985 (AN).  
-- - -- 
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Page Para Line Modifications/Amendmen tr 
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had evcn offered to call on the Vice-Chairman, 
DDA to cliscuss this case with him if he could frx a 
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unadjusted with them (DDA) since March 1970. They had also felt that 
DDA should, in all fairness, not only pdy interest to the bepartment on 
this unadjusted balance but should pay interest in all such cases. 

Various authorities in the Ministry of Communications @G P&T, 
k l h i  Telephones, etc.) had dddressed at least nine communications to 
the Ministry of Works and Housing and the Vice-chairman, DDA 
during the period December 1983 to July 1985 including letter dated 
4-9- 1984 sent by S k i  N. V. Gadgil, Minister of State for Coftimnnica- 
tions to Shri Buta Singh, Minister for Works and Housing and Park+ 
mentary Affairs drawing attention to the long standing case of allotment 
of 15 acres of land dt Malviya Nagar, New Delhi by DDA to Delhi 
Telephones for construction of staff quarters there and requesting him "1 

to look into the matter and advise DDA to complete the transaction 
wihout further delay. The efforts on the part of the Ministry of 
Communications to get the rnaftter settled early did not end there. In 
another communication dated 30 May, 1985, the then General Man- 
ager, Delhi Telephones had requested the Vice-chairman, DDA, to 
intervene personally for early findisation of the case since the land 
under reference was badly needed by the P&T Department for con- 
struction of staff quarters in Malviya Nagar. The General Manager, 
Delhi Telephones had even offered to call on the Vice-chairman, DDA 
to discuss this case with him if he could fix date for the purpose. It 
is shocking that all efforts on the part of P&T failed to persuade DDA 
to come out with a positive response in the matter. How obdurately 



irresponsible is the DDA can best be illustrated by chronologically 
setting out the dates: 

( I )  Date on which P & T requested DDA for allot- 
ment of land in Malviya Nagar 196970 

(2)  Date on which DDA identified 29.6 acres of 
land a t  Pankha Road and 15 acres of land iv. 
Malviya Nagar for allotment to the Telephone 
Department '970 

(3) Date on which Rs. 87.08 la!& towards mtire March 1g6g 
c a t  uf land 2t the then prevailing rates were March 1970 
deposited by the P & T Department with the and 
DDA March 1971 

(4) Date on which pos~cssihn was given to P & T of 
2 1 . 7 2  acres of land out of 29.6 acres a t  Pank h 
Road J ~ Y  1970 

(5) Date on w5ich D D 4  offered land in Shalimar 
Bagh and Paschim Puri (West Delhi) in lieu 
of land in Malviya Nagar . J ~ Y  1971 

(6) Date on which DDA cancelled the above offer 
because of no inter-st shown by P & T in t k  
areas : . October, 1975 

(7) Date on which DDA informed P 8r. T about the 
ownership dispute of land identified for them 
in Malviya-Nagar and expressed inability to allot 
land in that locality . . : 7 September, I 983 



Do. 

Date of which 205th Report of PAC: suggesting 
early allotment of land to P & T in Mdviya 
Nqar  or its-ticinity for whicb a balance of& 23.15 
lafis remained unadjustc,d with DDA sine 
March I 970 was presented to the House . 29 April, 1984 

(9) Date on which action taken notes on the abote 
recommendat im of the Carnrnit tee were reqhired 
to be hrnidted by (he Ministry of Works and 
HousingPD A- . . 30 October, 1984 

The Committee have now been informed that a plot of land measur- 
ing 9 acres in G-17 (Revenue' Estate of Nangli Syed) area in West Delhi 
costing about Rs. 54 lakhs has since been allotted to the Delhi Tele- 
phones on 13-8-1985. The Committee are unhappy to observe that 
the matter which should hdve been settled ordinarily within an hour or 
so by the Secretaries of two Departments and head of M I A  sitting toge- 
ther to sort out the differences as they are different parts of the same 
Government, has taken 15 long years and that too atfer the Public 
Accounts Committee called for the three Departments to ascertain as to 
why there were no replies for the Action Taken Report from DDA and 
the Housing Ministry. An allotment of the land to the-P&T Depslrt- 
ment by DDA even now would not have taken place had not the Pubilc 
Accounts Committee made quite clear about their deep distress and 
their readiness to take up the question of contempt of the Committee 
on account of del* in sending replies. 

It is not enough to condemn the bureaucratic non-functioning, 
irresposible attitude of the DDA in general and also of the Housing 
Ministry. The Committee are of the view that this is a case for 
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immediate punishment of those responsible for showing utter indfference 
to PAC's recommendations followed up by letter from the concerned 
Minister of Communicsltions and the letter of the General Manager, 
Delhi Telephones seeking personal discussion with the Vice-Chairman, 
DDA. The Committee, therefore, recommend that disciplinary action 
in the matter should be initiated immediately. The starting point may be 
taken as the ddte on which pursuant to the recommendation of PAC, 
the Hon. Minister of Communications wrote a D.O. letter to the 
Minister for Works and Housing. 

In this connection, the Committee have come across another dis- 
turbing feature in the working of DDA in regard to the case d allot- 8 
ment of land to P&T in Janakpuri. As against 29.6 acres of ,land 
allotted in this area to the P&T Department, delivery of possessisl of 
only 21.72 acres of land was handed over to the Department in July, 
1970 and the remaining 7.88 acres could not be made available as this 
chunk of land w* heavily encroached upon and acquisition thereof was 
found to be difficult. The Committee are astonished how the land was 
allotted and cost thereof charged from the allottee in advance without 
first checking and ensuring that the plot of land in questim was avail- 
able. Another case d a t e s  to the allotment of land at MaMpa Nagar. 
The aUotted tad  could not be made available by DDA to the D e w -  
ment because of dispute of ownership of the land which is now reported 
to have already been allotted by the Department of Rehabilitation to a 
Cooperative House Building b i e t y .  This gives a glimm of the 



working of the DDA. The Committee are in doubt whether *the DDA 
is in possession of clev and full records of land in Delhi belonging to 
the Authority. Otherwise a plot of land belonging to the Department 
of Rehabilitation could not have been allotted by the DDA and full cost 
thereof charged in advdnce from the allottee. It could well be presum- 
ed that the Department of Rehabilitation may haye also charged cust of 
the land from the Housing Society to which it was allotted. Thus, the 
sdme plot of land appears to have been sold to two different organisa- 
tions at the same time. This only indicates lack of control by DDA on 
vacant plots of land acquired by the DDA in various parts and locations 
of Delhi State a d  poor maintenance of land records by the DDA 
resulting in inconvenience and hardships to the aUottees, be it a Gov- 
ernment service Department or a private organisation)individual. This 
situation needs to be attended to and necessary remedial measures g 
including proper maintenance of records taken promptly. They would 
like DDA to devise fool-proof procedure of periodically checking and 
inspecting plots of land to ensure that these are not encroached Gpon. 
The Committee would also like the MinistrylDDA to take medsures to 
ensure that in future no plot of land should be allotted or auctioned 
without fkst fully ensuring that the land is without any encumberances 
and is in vacant possession of the DDA. 

Whdt has disturbed the Committee even further is the inordinate 
delay in the Ministry of Works and HousinglDDB for furnishing Action 
Taken Notes on the recommendations contained in their original Report. 
Tn this connection, the Committee are unhappy to state that the Secre- 
tary. Housing Ministry has displayed a very casual attitude in this 
matter in spite of the fact that Public Accounts Committee had called - d 



for- l i i l  explaaatiou for the delay in responding to Action Taken on the 
Repor! of the Committee. The Public Accounts Committee require 
that the) must tx in foru led  ntwut the action talien on their Tecomnlen- 
datioru: within c i u  month\ frtm? the date of presentation of their Report. 




